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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BEN CH, PUNE
Original Application No.143/2017(WZ)

Kushabapu Pawar & Anr. ..Applicant
V/s

M/s. Padmashree Dr. Vithalrao Vikhe Pat;l
Sahakari Sakhar Karkhana Ltd. & Others .... Respondents

Affidavit on behalf of the Respondent No.2 i.e.
Maharashtra Pollution Control Board

I, Chandrakant N. Shinde, Aged - Adult, occupation —
Service, the Sub-Regional Officer of the Maharashtra Pollution
Control Board at Ahmednagar, having office at Savitribaj Phule
Vvyapari Sankul, 15 Floor, Hall Nos.2 & 3, NearT.V. Centre,
Savedi, Ahmednagar-414 003, do hereby state on solemn

affirmation as under:-

L. T say and submit that this Hon’ble Tribunal vide Order
18/9/2023 directed to file detailed reply affidavit since when
the Consent to Establish and Operate were granted to the
Project Proponent from time to time after Water (Prevention
& Control of Pollution) Act, 1974 were made applicable on
1/6/1981 in the State.

2. I say and submit that the Respondent Board is filing this
=~ Affidavit in Reply in compliance of the said Hon’ble NGT
Order dtd.18/9/2023.
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3. I'say and submitthatas per Classification of Industries issued

under ‘Red’ Category.

by the Central Pollution Control Board, Distillery units falls

4. I'say and submit that on the basis of available record in the

office of Respondent Board, the details of the Consents

granted to the Respondent No. 1 Industry- M/s.Padmashree
Dr. Vithalrao Vikhe Patil S ahakari Sakhar Karkhana Ltd, AP

PravaraNagar, T

al: Rahata, Dist: Ahmednagar, is as under:-

BEF

RE ME

T/ M. 9422200045

8. | Consent to | Rectified Spirit 92
Renewal KLPD

Sr | Details of g Date of o
No.| Consent Coprivcity Consent Validity Date
1. | Consent to | Rectified Spirit60 | 15-05-2002 31-12-2002
Operate KLPD
2. | Consent to | Rectified Spirit60 | 12-09-2006 31-12-2006
Operate KLPD
3. | Consent to | Rectified Spirit 92 | 06-05-2008 31-12-2008
Operate KLPD
4. | Consent to | Rectified Spirit92 | 29-07-2010 31-12-2010
Operate KLPD (Restricted
upto 30 KLPD
due to inadequacy
of compost yard)
h. Consent to | Rectified Spirit 92 | 12-04-2016 31-08-2016
Operate KLPD
6. |Consent to | Rectified Spirit92 | 01-02-2017 | For the period
Operate KLPD 0of 01-09-2016
| to 31-08-2017
7. | Consent to | Rectified Spirit 92 | 05-09-2018 | For the period
Operate KLPD of 01-08-2017
to 31-08-2019
30-01-2020 31-08-2022
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9. | Consent to | Rectified Spirit 24-03-2022 Upto
Establish 148 KLPD commissioning
of the unit,
10. | Consent to | Rectified Spirit 60 | 30-08-2022 31-08-2023
Renewal KLPD
1. [ Consent to | Rectified Spirit 60
Renewal KLPD 04-01-2024 31-08-2024
12. | Consent to JR‘ectiﬁed Spirit 32 Upto
Establish for | KLPD 04-01-2024 commissioning
[ Expansion of the unit.

Copies of the Consents granted by the Respondent Board to
M/s.Padmshri Dr.Vithalrao Vikhe Patil SSK I td. are enclosed

herewith and collectively marked as Annexure-I.

5. I'say and submit that as regard to para No.9 of the Hon’ble
NGT Order dated 18/9/2023, it is clarified that the
Respondent Board has granted Renewal of Consent on 30-
01-2020, which was valid upto 31-08-2022.

6. I say and submit that the Respondent Board has
communicated clarification vide letter dated 21/6/2021 to the
Ministry of Environment, Forest & Climate Change, Govt. of
India, wherein, it was informed that the Respondent No.1-
Industry has set up 15 KLPD Distillery in 1970, which was
expanded to 32 KLPD in 1975 and again the Respondent
No.I-Industry had set up 60 KLPD Distillery unit and for
which, the Respondent Boad had issued Consent on 1 5/512002
prior to EIA Notification, 2006. Furter ijt was also

communicated that the Respondent Board had issued a

combined/ amalgamated consent for the abovesaid two units

BEFORE ME
. B
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(32 KLPD+60 KLPD) quantifying to 92 KLPD. A copy of
the Respondent Board’s letter dated 21/6/2021 is enclosed

herewith and marked as an Annexure-‘II’,

5 " Solemnly affirmed on this ..) % .. ... day of January-2024 at
Ahmednasay-
For and on behalf of Respondent
No.2-Maharashtra Pollution

Control Board,

( Chandrakant Shinde )
Sub-Regional Officer-Ahmednagar

r e ME

o ffirmed before me ) ,

\ Q{gﬁmygﬂad rolpont N ahinde R0 e hibor
v 0 is identified before me Phule VY 4pan Sla.ntriu!,

v SedF coedl | A ‘Hﬁ

whom | personally know

-




966 ANKZT

| MAHARASHTRA POLLUTION CONTROL BOARD '

cmmeTes  KALPATARUPOINT, & 4 fioor
s ~ Sion Malungs Schsme Road No. 8

~ Opp. Sion Cincle, Sion ~ East,

- MUMBAL: 400022,

RED / LS1 Lo o8
Consent ‘No.BO/RONK/4 'NaGAR- 42— /n/ce- A2 pated: 15)05 2202 |

Consent to Establish / Operate under Section 28/ 28 ot
the Water (Prevention & Control of Pollution) dct, ; ¢
under Section 21 of Ehe a1 (Prevention & Control of
Pollution) act, 1981 ° and Authorigsation / Rencwal of
Authorvisation under Rule 5. of  The Hazardous Wasteg
(Management & Handling) Rules, 1989 & Amendment Rules, 20060,
~ilTo  be referred &5 Water Ach, Alr Act  and  HWOMEH)
. ‘Rules respectively|, :

Y

\f%f\CONSENT-is hereby'gf&nhed to

Mfs. Padmashri Dr. Vithalrae Vikhe Patij]

o : sahukari  Sakbar RKarkhana Ltd. ;
a”?t/& [Distillery Division],

]/ﬁ \ . PO; Pravarnqagur, Iq: Shrirampur,

Py Dist. Ahmednagar :

Toeated In the ares declared under the provisions of the  Water Act,
Al taet  and Apthorigation under Lhe provistons of HW(I&H) Rules
sub ject to the provisions of the Aict and: the Rules and 1hie Orders that
ay be pade further and Bubjecl to the following terms and conditions:

ki The Consent to Operate is granted ifor a period upto -
| 31-12-2002, without prejudice to”prosecution filed in the Court
of Law. i g i

O R validity to the uuthorisation:gr&utvd uncder BW(M&H)
Rules, 1989 and Amendment Bules, 2000, however, will be
valid for a peried of o Years from January 2000, after
whitch the industery shell submil a fresh application for
authorisation, if regutred., '

2, - The Consent is valid for the manufacture of -
e Moy Product 4 Maximuwn Ouant ity {‘.
e
L Rectified Spirit 1,800 ElL/Month, ‘
2, Fusel 0il 660 Litres/Month. :
v 4 Countey Liguoe 630 KL/Month, : :
i LMy 90 KL /Month. .

3.  CONDITIONS UNDER WATER ACT

(i) The daity auantity of trade effluent fram - the tactors
shall pnot exceed 72.0 M3,

o o s : dEh

Cii) The daily quantity of sewage cefflvenl from the factopy
shall not exceed 25,0 L S
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Trade Effluent ;

ITreatment: The applicant shall provide comnprehensive
treatment system consists of Bio-gas plant or bio-well
as primary treatment followed by well designed aerobic
composting. The arrangement shall be leak-proof and no
eflflvent or leakages/seapages shall find way into -
environment, thereby causing pollution of surface or ground
water, - :

onditio for Aerobilc DO S a8 below

;1) Applzcant gh&il ensare“availabxiits of adequate filler

material such as press mud, bagaases. &griculturai e
biological waste as required roe effentive cgmpesting
system. - r e e T %; g

2) Composting material should meet the following
specifications

Moisture A 30 to 35%

Carbon / Nitrogen Hntta =y Below 17

Nitrogen = 1.5 to 2%
Phosphorus - e liato:-2%
Potassium ‘ e 3 to 4%

The compost leachet (1 gram of compost mixed with 100 ml
of distitled water and filtered) / Tfillterate sha!t """"
conform to the following limit i :

Cad
N

pH s £ é.s to 8.0
B.O. DL e ﬁot to ekcued T 30 0g e

4¥ A pucca ieak proof gua:d pand ot autixc;ent holding :
uap&tltw BhouLd be provx@a‘-ta eope up with the effiuent;’”
g short lerm proaess-dkstnfbaneesfmoasaon;

18 B
In aasa”@f prolunged disturbance in effluent treatment
and disposal svstem the gontributing units shall be shut @
. down and shall not be restarted without rectifying the
system. ' i :

5) The compné&ing ’eite!pits shallli be: made leak prqgf b
proper lining. A catch drazn shall be provided round th
composting esite to collect, leachateafrunoff and sam&
shall ©be rpoveled into the storage pond for appiicatln‘
on  compost depots. irrangements for overturning . of
compost material Iin pits/windrops and spraylng of spemt
wash  shall be made LQ euaure agpruplgaﬁe aeratxon and HEE
uniform ﬁahtr‘ ' & L8

&) In cagﬂ‘of‘eq

before onaet of moﬁsoeﬁﬁ“ Theecémpoﬁtﬁd manur sh&&l he '

collected and stored on a raised platform with ‘suitable

rain cover so that the Pompost manure is not washed away

by rain/runoff, L g _ '
le
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2941 79 Characteristic of s8soil, gound water and effect on crop:
‘ ~ ¥leild -should be monitored in the area where compost is
used as janure and results thereof shall be compiled and

. reported in the Envircoment Statement to be submitted

every year,

(iv) Sewage Etfluent Treatment The ‘applicant  shall provide
Z comprehensive treatment system as ig warranted with
i . reference to influent qualily and operate and maintain the
~ same continuously so as to achieve the quality of treated
effluent to the following standards

Suspended Soiids Not to exceed 100 mg/l.
BOD 3 days 270C Not to execeed 100 mg/l.
‘{(v)iSewage Effluent Disposal : The treated sewage effluent

shall 'be soaked in'a sosk pit, which shall be 'gol -ocleaned
‘periodically, ' Overflow, if any, shall be used oun land for
-irrig&tfon unly 5 g :

ﬁ(v:) Nan-haz&rdouﬂ Solxd Waste

% . w.m fE _ : i
1} Yeast Sludgu 200 ﬂTfl - "By Composing.
~2) Digestor Siudge 350 MI/Y, ~ Use ae manure

gxxi) Other conditicns
~-:- 1) The industrey should monitor: effluent guality regolarly,
_§y-1_ 3 :
€VIiL@ Molasses Conditions :
f” L 1) The molasses shall be prnperl» collected and stored: in
L steel tanks which shall beiabsolutely leak proof. At no
stage of handling of mulanses, there shall be leoakage or
splllage L3l i

. 2) The cuparlt\ of tanks for atorage of molnsses ehall be |

~such that at ne time the molngsea shall be rcequired to
SEmprre s e stored in  ‘kutoba pftsh Adequate space atorage
R el f~fffr“ﬁ“’¢npauﬁt} shull be avallable to take care of  bumper
Sl e o production of sugar, non-lifting of molasses ete,

3) ALl the g&reahion which molasscs are stored and handled
should be provided with drain for diverting the spills
to the ¢« treatment plant/molasses tank. Suitabie
arvangements Tor wacceidental discharges of molasses from
the " tanks shall be provided to contain the same within
factory premises. 5 '

4J Destructiun ©f molasses and ils disposs) shall not  be
done = without specific permission in writing from -the

g aulbhorised officer of the Board, intimation of intention
to destroy or dispose of the molasses shall be given to
the bBoard atieast 15 (fifteen) davs i1n wdvance by
degisteredfipost under intimation te the Sub-Regional

‘ iy Cfftcer ~and-Hegional, Officver of the Board under whose
: o e Jurisdiction the lac\OI\ ls sltuat. 3

i, e i

R Rt 4n - i o
3 ¥




5) The storage tanks shall be kept in good conditions all
the year round with adequate maintenance. The tanks
size and capacity per cm, height, total capacity ip
tonnes shall be displayed prominently near the tank,

6) The above conditiona shall be in addition to and not in

derogation of the proxxslons contained in the “Bombay

o Molasses Rules, 1955° and Maha:aqhtra Molasses Storage
and Supply Regulation, 1965

4. The applicant shall compiy with thequrovisions of The Water
(Prevention & Controk of Poilutzen) Cess Act 19?7 (to be referred
as Cess Act) and Rules ther& nder ol :

The 1ndUetr\ falls zn the Q}th & lath c&tegoby of the Cess 3ct
#nd the Rules made tbhereunder,

The daily water consumption for the following categorles 1is as

unider
i) Domestic R e 25.0 CMD
1i) Industrial Processing e Rt
~iii) Industrial Cooling F i 830.0 CMD
iv) Agriculture/Gardening I CMD

The applicant shall regularly submit to the Board the
returns of water consumption in the prescribed form and pay the
cess as specified under Sectlion 3 of the said Act o

Li) - The pplluant shall install a comprehensixe oontiol 3}stgm

consisting of control -ebu;pwean a8 s warranted with‘ |
reference to guﬂcgatzuu"of emissions and operate and
maintain the same continucusly so as to achieve the level of
poliutants LQ the followsng standards i

Control Equipment ; ' v : 4

11 Well designed dust collector of sufficient uﬁpac;t}
should be: provided to - al Boller; bi %n} other 3aurces
of SPM. .

2] Scrubber of sufficient capacity should be provided to
scerub €02 gas emi&Slunb .

i) SPM ‘@,
ii) S0z

‘(&l}

< i \AS‘J i oy ;
2B ; Fuanaﬁe 011
2} il @ﬁhﬂiag&sw i

m& 000 hm3/B&

i
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ﬁiﬁif The appllcanf shall erect tha chimney(s) of the following
- specifications :

- SruNo, ﬂnimnzhmgliﬂ&hﬁu,xg o Helght in Mirs.

1l Bol ler : 30.0

e applicant ahﬂll provida pafts in the chimney/(s) and
facilitaics ‘such as ladder, platform, ete. for monitoring
_the air emissions and the same shall be open for ianspection
. to/and for use of the Board's stafl, The c¢hiimney/(s) vents
i ; '; attuu?uﬂl to various sources of emission shall be designated
= . by numbere such as S-1, $-2 ete. and theésge gshall be painted/
3 displayed to fuc#!ltate identification.

(v} The industry shall take adequate measures  for control ot i

’ ‘noise levels from its own sourceg-within the premises so ag

-“ﬂito maintain ambient air quality standard in respeoct of noise
to  less than 75 dB(A) during dey time and 70 dB(L) during
night tine. Day time is peckoned in  between 6 la.m, and i
10, p.m. and night time Is rpreckoned between 10 p.m. and -
6 a.m. i 4 i :

2} The 1ndustr; 'vhcmld monitar staok em1331ona und &mhient
‘air quality regularly, i

i

5 COhDiTIONS UNDER HW(M&H) HULES, 1989 & AMENDMENT RULES, 2000

o

Al
1?: ;j& The mpp]x(&&L shall h&ndle h&;ardouq wastes as specilied |
sh - belou-: ihs _ : S : ’
b= é‘S‘Ps I't&m Ko. af Wastc:' - T}'fjg of waste Quantity Disposal
‘No. . Process substance . i
; general ing o contaln as

HE ag per per elasaesn ' _
_;Sehedulvﬁl of Soheduie L & Bon (o

e 5 ._" 2 Py

.The xnduqtry ahould uut geuer&te anx ha?&rdpts waste,

Treatment T g L S '@
s - E

The  authorisation ' is hexeby granttd to operate a taCLLLty

for eotlect;on, storage, transport and disposal of hazardous |

Waste. :

.?:. '%(iﬁ)?The ilndustey' should comply | with the Hazardous Kastes
ST 50 & iManagemvnt & Haundling) Amevdmﬁnt Rules, 2000,

G *Whenever du¢ " toe  any accxdenbémr_utker unforeseen act or event,
' isuch emissicons occur or is apprehended to oceur in eyeess uf
‘ standards :lsid deH#,§HCh information shall be forthwith reported
“to. Boardy  concerndd Police Staltion, Office of Birteclorale of
 Health  Scirvices,  Department  of Explosives, luspeetorate of
| Factories and Lol - Bedy. '"Ih cages of -~ failure of puolliut bon
eontrol equapmantst the production process connected to it  whall
be stopped,

i







972

B MAHARASHTRA POLLUTION CONTROL BOARD

KALPATARU POINT, 3rd & a4t Floo,
Sior Matunga Scheme Road No 8,
Opc. Cine Planet Cinems.

Nea- Sion Circle, Sion {East),
SURHM : 400 022

TR -4010437 1 4014701 7 4020781
¥ 4037124 140352751 4044489
Fax 4021518 7 4024068
Vet v o
heip/impeb.mah.nicin

RED/LS] = 5 )
Consent Nov BU/WPAE/EIC NO NK-0643-06/ CCHWA --YC%‘S Date: [2-/ 09/2006

Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under
Rule s of the Hazardous Wastes (Management & Handling) Rules, 1989 and
Amecendement Rules, 2000.

[To be referred as Water Act, Air Act and HW (M&H) Rules respectively]

Consent is hereby grant"ed to ‘
M/s. Padmashri Dr. V.V.Patil SSK Ltd.,
(Distillery Division) -
A/P. Pravaranagar. Tal : Rahata,
Dist: Ahmednagar.

e located in the area declared under the provisions of the Water Act, Air act and
avthorization under the provisions of HW(M&H) Rules and amendments thereto subject
to the provisions of the Act and the Rules and the Orders that may be made further and
subject to the following terms and conditions:

. The Cousent to Operate is granted for a period upto 31/12/2006.

2. The consent is valid for the manufacture of —
Sr. no Product - Maximum Quantity -
¥ Rectified Spirit 1800 KL/M
2. Country Liquor 630 KL/M
3. LM.FL. 90 KL/M
4. Absolute Alcohol 600 KL/M
8 Fusel Oil : 600 KL/M

3. CONDITIONS UNDER WATER ACT:

2 i) The daily quantity of frade efflisent from the factory shall not exceed 720 M? ;

1i) The daily quantity of sewage effluent form the factory shall not exceed 18 M>.
i1i) Trade Effluent Treatment & Disposal:

‘\/ Hhe applicant shall pravide comprehensive treatment system consisting of Bio-
_S&as ot Bio-well plant followed by well designed Aerobic Composting. The
Apzenient shall be leak proof and no effluent or leakages/seepages shall find

_AS wayinto environment, thereby causing pollution of surface or ground water.
Fs wE
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Conditions for Acrobic composting and treatment and disposal of spent wash are s

bhelow:-

1} Applicant shall ensure availability of adequate filler material such as press
mud, bagasse, agricultural/biological waste as required for effective
composting system. In the alternative, the applicant shall provide
treatment system like RLvene Osmosis for reduction in volume of
effluent.

2) Composting matenial should meet the following specifications:

Moisture « T 30 to S0 %
. Carbon Below 17
3 Nitrogen 1.5t02%
Phosphorus f 1.5t0 2%
Potassium 3.0 to 4%

3) The compost leachet (1 gram of compost mixed with 100 ml. of water
distilled water and filtered) / filterate shall confirm to the following limit

pH .~ Notto exceed 7.5t0 8.0
B.O.D. Not to exceed 30 mg/l

4) A pucca leak proof guard pond of sufhcxem holding capacity should be
provided to cope up with the effluent discharge during short -term process
disturbances/monsoon._;In . case -of - prolonged disturbance . in effiuent
_treatment and dxsposal system, the comnbutmg L."lltS sha!l be shut down and
 shall not be réstarted mthout rectlfymg the system. . .

- 5) The industry. shall take- pcrxmssmn ﬁom thc Board to utlhze the spent wash
for fem-mgatlon after- preparmg aagronormc plan as pcr CPCB protocol
in consultation of agncultural umver51 b o
The industry shall not store Spcnt Wash m unlmed pltS / '-_solar exapordtion
ponds and. shalescm a]l lhe soIar cvapcratzon plts and solar evaporation

~_ lagoons ; immediately
7 industry shall provide 1m

....

8) “The mdustry sha.il p[‘OyldC gas ﬂo' .metcr on hne pI—I mcter temperature
meter to biogas d1gester umnedxately,and should operate and maintain .it
properly. : :

9) The mdustry sha]l c_:_m_jry out gr u_n
_area and p‘reparc a:co ﬁipféhcﬁm
~quality, in affectcd % chas : v
percolatxon l:ank, rain ‘water harvesting and recharge. Py :

10) The industry shall supply free dnnkmg water to “the people m the affected
area till -water qualityis remediated. The Industry .shall “ pay popular
contribution for the water supply schemes of the affected villages and follow
up with Maharashtra Jcevan Pradlnkaran for expedltlous comp!enon of
these schemes. R :

11) The industry shall lift the efﬂuent frbm pumpmg station no. 2 and store in
lined lagoons.

12) The industry shall store yeast sludge & dead bio-mass in lined lagoons &
should stop storing the in unlined lagoons immediately.

:'}

o
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the CREP puidelines industry should achieve Zero discharge.

14) The industry should make available sufficient filler material for compost
purpose apart from its own source of press mud.
I5) The composting site / pits shall be made leak proof by proper lining. A catch
wain shall be provided round the composting site to collect, leachates /
finott and safe shall be recyeled into the storage pond for application on
compost depots, Arrangements for over tuning of compost material in pits /
vindrowws and spraying of spent wash shall be made (o ensure appropriate
acretion and uniform distribution ol spent wash.
16} In case of composting in open fields, the application of spent wash shall stop

bvend of April, so that compost is ready and the site is cleared if the
composted manure before onset of monsoon. The composted manure shal]
b collected and stored on a raised platform with suitable rain cover so that

the comnpost manure is not washed away by rain / rinoff.

I7) The composting is required to be carried out in scientific manner. The
composting yard should be made imperviousl_ leachate collection system,
fencing should be Eade to the area and test well provided for the compost
area v - =

18) Chuaracieristics of the soil, ground water and effect on crop vield should be
monitored in the area where compaost is used as manure and results thereof
shall be compiled and reported in the” Environment Statement to be
submiticd every year, !

19) The “industry “should provide proper burning, facilities having sufficient

g

- : <height for proper dispersion of emissions from thebitaas.

. 21) The present production of Rectified Spirit should be allowed commensurate
with the capacity available for effluent treatment and storage.

«20) The indus ry should revamp or replace the bio-di gester as it is very old.

: V) Sewage Effluent _fIfréatnlent: The applicant shall pf_{)‘ﬁde comprehensive.
Areatment system.as'is warranted with reference to influent quality and operate

and maintai :hc‘s:imc_:_cont‘inuous[y $0 as to achieve the quality of treated
effluent (o the following standards, ' :

1) Suspended solids . .- Not to exceed 100 mg/1
2) BOD 3 days 27°C Not to exceed 30 mg/l

i) Sewage If ﬂucnthsposalThc treated domestic effluent shall be disposed on

4 : s preg

*

land for gardening onl 2 ;

vii) Non — Hazards So deasta&. ;

Treatment &Disposal

Type of waste’ -~ B g Quantity
Yeast Sludge 2 o 200 T7Y Composting & use as
Digester Sludge 350 T7Y manure -
| : | ' AN
The applicant shall comply with the provisions of the Water (Prevention & /7 “¢™ f-f-:
Control of ‘Pollution) Cess Act, 1977 (to be referred Cess Act) and Rules !/ b= ,4.‘& ot
thereunder: ; : ’E‘ & !
The daily water consumption for the following categories is as under. R s <t
1) Domesiic g 20.0 CMD '\\“)h_ -’ . 2
it) Industrial Processing o = 505.0 CMD
iii) Industrial ¢ ‘ooling =T ke 300.0 CMD
iv) Agriculiure/gurdening. - CMD
' 1 .
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s 4

The applicant shall regularly submit to the Board the returns of water
consutnption in the prescribed form and pay the Cess as specified under Section 3
of the said Act.

5. CONDITIONS UNDER AIR ACT:

i) . . T'he applicant shall install a comprehensive control system consisting
of control equipments as is warranted with reference to generation of
emission and operate. and maintain the same continuously so as to
achieve the level of pollutants to the following standards:

Control Equipments:
Dust collector of sufﬁcienrl capacity provided to boiler shall be operated and

maintained properly.

Standards for Emissions of Air Pollutants:

iy SPM/TPM & Not to Exceed 150 mg/Nm®
i) SO2 Not to Exceed 135 Kg/Day
7 i) The applicant shall observe the following fuel phttcrn:
: Sr. no. Type of Fuel Quantity
) 1] Bio Gas 30,000 Nm®/day
' - A ) Furnace oil. 3,000 Ltrs/Day
- iii) The applicant shall erect the chimney(s) of ‘the’ -ﬁ_)llm_ting :
specification: o o %, R e
Sr.no’ Chimney attached to Height in mtrs. " gt 2
1] Boiler : AN ol ks

iv) . The applicant shall provide ports in the chimney(S) and facilities such
as ladder, platform etc. for monitoring the air emissions and the same . "
shall be open for inspection to / and for use of the Board’s staff. The ==~
chimney(s) vents attached to various sources of emission shall be
designated by numbers such as S-1, 8-2 ete. and these shall be painted/ -

displayed to facilitate identification.

- \E A .

'v).  The intlustry shall take adequate measures for control .of noise 1

from its ownj sources-Within the premises so as maintain ambient air,

quality standard in respect of noise to less than 75dB(A) during day
time and 70dB(A) during night time. Day time is reckoned in between
6a.m. and 10p.m. and night time is reckoned between 10p.m. and 6
4.m. . )
vi) Other Conditions:
1) The industry should not cause any nuisance in surrounding area.
2) The. industry should monitor stack emissions and ambient air
quality regularly.
3) :
6. CONDITIONS UNDER HW(M&H) RULES, & AMENDMENT RULES, 2000:

o
3

The industry shall not generate any Hazardous waste. -

2
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Whenever duc (o any accident or other unforeseen act or even, such emissions occur or is
apprehended to oceur in excess of standards laid down, such information shall be forthwith
Reported 10 the Board, concerned Police Station, Office of Dircctorate of Health Services,
Department ol Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control cquipments, the production process connected to it shall be stopped.

The applicant shall comply with the conditions as stipulated under Annexure - 1 & Il

enclosed.
This issues by reviewing the refusal order issued under No. BO/WPAE/TB/Refusal/B-
1328 dated 28-7-2006, in view of the presentation about the proposed improvement in the
pollution control system in a time bound manner an or before March 2007, in presence of
Hon. Minister, Environment, Govt. of Maharashtra on 12-9-2006, as mentioned below,

a) Impfovement in Bio gas plant.

b) Improvement Compost yard as per, CPCB norm.

¢) Redoing Impervious storage.

d) Scraping of all solar pits

e) Installing and commissioning Reverse osmosis plant.

The industry should pay&rrcars of consent fees of Rs.90,000/- within 15 days from the

date of issue of this consent order at SRO MPCB Ahmednagar.

. 11. This consent is issued by reviving of of earlier refusal order of this Board '
& vide no' BO/WPAE/TB/Refusal/TB/b-1328 dated 28.07.2006 , and subject to’

post facto approval of the CAC of the Board.

For and on behalf of the

( D B. Boralkar)
Mcmber Sccreta.ty

- ‘to.-l) Regxonal Oﬂﬁccr MPCB Nashlk. 2) Sub-chlonaI Oﬁiocr, MPCB

. Alunednagar 3) Chief Accounts Officer; MPCB, Mumbai. Received Consent fee of -

% : ‘D.D.No. . Date: . .. Drawnon
; --'l]Rs 60 000/- 8 "f-‘-345_4_59 :20/02/2006.° "SBI. ™~ &1
*2] Rs. 40, 000/- = . 661067 12/02/2006. SBI i SARY
~ 3] Rs. 50,000/- - 679712 24.03.2005 SBI - :
4] Rs, 10,000/- 681659 13.05.2005 SBI

) A
4) Cess Branch, MPCB. 5) Master File.

‘-Maharashtra Poliutié'fi Contrel Board -




éoa”"c' stem. In the alternative, the applicant shall provide' treatment system like
Meuerse Osmosis for reduction in volume of affluent.
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MAHARASHTRA POLLUTION CONTFIOL BOARD

. Tel : 2402 0781 /2401 0437 e _ Kalpataru Pomt
Eab; 24:02 4068 a——— 2nd , 3rd & 4th floor,
isit us at L — Opp. Cineplanet,
~ Website : http//mpcb.mahnicin = e Near Sion Circle, Sion (E),
roFmail : mpcb@vsnl.net o Mumbai - 400 022.
Consent No.BO/PCi-IlI/EIC-NK-1203-08/CC- /L} Da;e: & | g72008

Consent to Operate under Section 26 of the Water (Prevention & Control of Pollution ) Act, 1974
& under Section 21 of the Air (Prevention & Control of Poliution) Act, 1881 and:Authorization /
Renewal of Authorization under Rule 5 of the Hazardous Waste (Management & Handling)
Rules 1989 and Amendment Rules, 2003,

[To be referred as Water Act, P}ir Act and HW(M&H) Rules respectivelyl.

CONSENT is hereby granted to

M/s. Padmashri Dr,V.V. Patil SSK Ltd.,

( Distillery Division ),

A/P Pravaranagar, Tal.Rahata,

Dist- Ahmednagar.
located in the area declared under the provisions of the Water Act, Air act and Authorization under
the provisions of HW(M&H) Rules and amendments thereto subject to the provisions of the Act
and the Rules and the Orders that may be made further and subject to the following terms and
conditions:

The Consent to Operate for expansion is granted for a period up to 31/12/2008

2. The Ccnsent is valid for the manufacture of -
Sr.No. Product Maximum Quantity
1 Rectified spirit 2760 KL/M (captive use)
2 Country Liquor 630 KL/M -
3 |.M.F.L. i 90 KLIM
4 Absolute Alcohol ' = 600 KL/M
B Fusel Qil 500 KL/M

3. CORMDITIONS UNDERWATER ACT:
(1) The daily quantity of trade effluent from the factory shall not exceed 728 M2.
(i) The guantity of sawage effluent from the factory shall not exceed 18 M3.

(iii)  Trade Effluent:
Treatment : The applicant shall provide comprehensive treatment consists of Bio-
gas or Bio-well plant followed by well designed aerobic composting. The
arrangement shall be leaked proof and no effluent or leakages/seepages shall find
its way into environment thereby causing pollution of surface/ground/generated
water.

Conaition for Aerobic Composting and treatment and disposal of spent wash are as
follows:-

{1) Applicant shall ensure availability of adequate filler material such as press mud,
/f? baggases, agricultural, biological waste as required for effective composting

| &
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2) Composted material should meet the following specifications:

Moisture 30to 35%
Carbon / Nitrogen Ratio G Below 17
Nitrogen . 1.5t02%
Phosphorus < feii 1B 2%
otassim ., 3to 4%

3) The compost leached (1 gram of compost mixed with 100 ml. Of distilled water
and filtered) / filtrate shall conform to the following limit: -

PH ' 5 7.51t0 8.0 :

B.O.D. ¥ Not to exceed 30 mao/l

4) A pucca leak proot guard pond of sufficient holding capacity should be provided
to cope up with the effluent discharge during short term process disturbances or in
monsoon. In case of prolonged disturbance in effluent treatment and disposal

5) The industry shall take permission from the Board to utilize the spent wash for
ferti-irrigation after preparing a agronomic plan as per CECB.protqco!; :

6) The industry shall not store Spent Wash in unlined pits/solar evaporation ponds
and shall discard all the solar évaporation pits and solar evaporation lagoons
immediatlely AT s

7) The industry shall provide lined storage tanks of 30 days hdlding capacity, so
as to avoid ground water contamination. I et o TR WIEE

8) The industry shall provide gas flow meter, on line pH m'ei‘ter,“ ‘fémiperamre meter
to bicgas digester immediately and should Operate and maintain it properly.

9) The industry shall carry out ground water impact study in the surrounding area
and prepare a comprehensive plan for restoration of ground . water quality in .-
affected area such as storing fresh watgr- in the existing percolatin tank, rain
water harvesting and recharge. i SR ST I

10) The industry shall supply free drinking water to the people in the affected area
[ ity i ' ndustry shall pay popular contribution for
the water supply schemes of the affected villages “and follow up with
Maharashtra Jeevan Praghikaran for expeditious completion of these schemes.

11) The industry shall lift the effiuent from pumping statin no.2 and store in lined
lagoons. iy R e 3 ;

12) The industry shall stdre yeast sludge and dead bio-mass i lined lagoons and
should stop storing the in unlined lagoons immediately.” i
13) As per the CREP guidelines industry should achigyé_;eré ‘Qisfr;:rj‘_afge.

TR

purpose apart from its own source of press mud. it

A

14) The industry should make available sufficiem-‘-fl'l'_ter_"vf.rﬁa'ger'ia‘l for compost
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15) The composting site/pits shall be made leak proof by proper lining. A catch.

drain shall be provided round the composting site to collect the storage pond
for application on compost depots. Arrangements for over turning of compost
material in pits/windrops and spraying of spent wash shall be made to ensure
appropriate aeration and uniform distribution of spent wash.

18) In case of composting in open fields, the applications of spent wash shall stop
by end of April, so that compost is ready and the site is cleared if the
composted manure before onset of monsoon (i.e. 31% May). The manure shall
be collected and stored on a raised platform with suitable rain cover so that the
compost manure is not washed away by rain/runoff.

17) The composting is required to be carried out in scientific manner. The
composting yard should be made impervious, leachate collection system,
fencing should be made to the area and lest well provided for the compost
area.

18) Characteristic of soﬁl. ground water and effect on crop yield should be
monitored in the area where compost is used as manure and results thereof
shall be compiled and reported in the Environment Statement to be submitted
every year

18) The industry should provide proper burning facilities having sufficient height for
proper dispersion of emissions from the biogas.

20) The industry should revamp or replace the bio-digester as it is very old.

21) The present production of Rectified Spirit should be allowed commensurate
with the capacity availale for effluent treatment and storage.

(v) Sewage Effluent Treaiment: The applicant shall provide comprehensivc
treatment system as is warranted with reference to influent quality and operate and
maintain the same continuously so as té achieve the quality of treated effluent to
the following standards.

(1) Suspended Solids Not to exceed 100 mg/l.
(2) BOD 3 days 27° C. Not to exceed 30 mg/.

(vi) Sewage Effluent Disposal : The treated domestic effluent shall be disposed on
land for gardening only.

(vi) Non-Hazardous Solid Wastes :

Type of waste * Quantity Treatment Disposal
Yeast sludge 200 TiYr. Composting & use as manure
Digester sludge 350 TIY -do -

1
(vii)  Other conditions : 1] The industry shall monitor effluent quality regularly.

The applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977 ( to be referred as Cess Act ) and Amendment Rules 2003
thereunder:

The daily water consumption for the following categories is as under

(i) Domestic 20 CMD
(ii) Industrial Processing 505 CMD
(iii) Industrial Cooling " 300 CMD
(iv) Agriculture/Gardening v e CMD

The applicant shall regularlyrsubmit to the Board the returns of water consumption in the
prescribed form and pay the Cess as specified under Section 3 of the said Act.

14
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CONDITIONS UNDER AIR ACT :

(i) The applicant shall install a comprehensive control system consisting of control

equipments as is warranted with reference to generation of emission and operate and
maintain the same continuously so as to achieve the level of pollutants to the following
standards :

Control Equipment: Dust collector of sufficient capacity provided to boiler shall be
operated and maintained property.

Standards for Emissions of Air Pollutants:

(i) SPM Notto exceed 150  mg/Nm’
(i) S02 Notto exceed 135  kg/day
(ii) The applicant shall observe the following fuel pattern :-
Sr.No. Type of Fuel Quantity
1. Bio Gas 30,000 Nm3/day
2. Furnace Qil 3,00 Ltrs./day
(iif) The applicant shall erect the chimney(s) of the following specifications :-
Sr.No. Chimney attached to Height in Mtrs.
1 Boiler 32 mtrs.

(iv)  The applicant shall provide ports in the chimney/(s) and facilities such as adder,
platform etc. for monitoring the air emissions and the same shall be open for inspection
toland for use of the Board's Staff. The chimney(s) vents attached to various sources of
emission shall be designated by numbers such as S-1, S-2, etc. and these shall be
painted/displayed to facilitate identification.

(V) The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect of
noise to less than 75 dB(A) during day time and 70 dB(A) during night time. Day time is
reckoned in between 6 a.m. and 10 p.m. and nigfit time is reckoned between 10 p.m. and
6am.

{vi) Other Conditions:
1) The industry should not cause any nuisance in surrounding area.
2) The industry should monitor stack emissions and ambient air quality regularly.

3) CREP condition for Distillery:~
Existing Molasses — Based Distilleries:
Non-complaint distilleries will furnish bank guarantee and action plan to concerned
State Boards to ensure compliance with any or combination of the following measures.
i) Compost making with press mud/agricultural residue/Municipal waste.
ii) Concentration and drying/incineration.
iii) Treatment of spent wash through bio-methanation followed by two stage secondary
treatment and dilution of the treated effluent with process water for irrigation as per
norms prescribed by CPCB/MoEF.
iv) Treatment of spent wash through bio-methanation followed by secendary treatment
(BOD<2500 mg/l) for controited discharge into sea through a proper submerged
marine outfall at a pont permitt>d by SPCB/CPCE in consultation with iNational
Institute of Oceanography (NIQ), so that Dissolved Oxygen in the mixing zone does
not deplete.

e
[ »
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5

v} For taking decision on feasibility of one

time controlled land application of treated

effluent a study will be undertaken within three months.

Road map for utilization of spent wash-by the distilleries to achieve zero discharge in
inland surface water courses will be as - 100% utilization of spent wash

6. CONDITIONS UNDER HW (M&H) RULES, 1989 & AMENDMENT RULES, 2003 :
(i) The applicant shall handie hazardous wastes as specified below:
The industry shall not generate any Hazardous Waste,

T Whenever due to any accident or other unforeseen act or even, such emissions occur or

is apprehended to occur in excess of standa

rds laid down, such information shall be

forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case of
failure of pollution control equipments, the production process connected to it shalibe

stopped.

8. The industry shall Compiy wiih ihe Hazardous Waste (Managemen: & Handiing)
Amendment Rules, 2003,

8. The applicant shall comply witi e conditions as stipulated under Annexure - i & ij
enclosed.

10. This is issued with the approval of Consent
meeting held on 16" February, 2008.

Appraisal Committee of the Board in its

b -

For and On Behalf of the

Maharashtra Pollution Control Board,

-

To,

M/s. Padmashri Dr.V.V. Patil SSK Ltd.,
( Distillery Division ),

AlP Pravaranagar, Tal.Rahata,

Dist- Ahmednagar.

Copy to:
1) Regional Officer, MPCB. Nashik
2) Sub-Regional Officer, MPCB, Ahmednagar.
3) Chief Accounts Officer, MPCB, Mumbai
Received Consent fee of - 5
D.D. No. Date

(Sanjay'Khandare) /

Member Secretary

Drawn on

Rs. 50,000/ 788817

4] Branch, MPCB
5] M aster file

13.12.2007  State Bank of India

4




982
MAHARASHTRA POLLUTION CONTROL BOARD

Tel : 2402 0781 / 2401 0437

Kalpataru Point,
Fax : 2402 4065 — 2nd , 3rd & 4th floor,
{:-;-:5 ui ot | A o Opp. C?nep!gnet, 3 :
Nebsite  hitn Zvaut.mahniein T T Near Sion Circle, Sion (E}.
E-mail | minoh ssnlnet Lo

Murnbai - 400 022

RED/LSI

Cn}*.sunl No. M P I%_:’!!(_‘iulll:’iE[C-NK-]8?‘)-00:’()(_‘- Y79 Date: @_"J{Of' f 200
Consent o Operate under Section 26 of the Water (Prevention & Control of Pollution)
Act, 1973 & under Section 21 of the Air ( Prevention & Control of Pollution) Act,
P98 1 and Authorisation Renewal of Authorisation under Rule 5-of the Hazardous
Wastes (Management, Handling & Trans Boundary Moveme t) Rules 2008.

[To be referred as Water Act AirActand HW (M, H& T *13.175 resp;cti@ly].

@ CONSENT 15 hereby grapteddg—— /(%/ ;
~§s.Dr. V.V Patil SSK.Lid., 'p/ e 6 .
v (Distillery Division) B
Pravaranagar, Tal-Rahata,
Dist. Ahmednagar,
iocated in the area declared under the provisions of the Water Act, Air act and Authorisation
under the provisions of H W (M, H& T M) Rules subject to the provisions of the Act and the
Rules and the Orders that may be made further and subject to the following terms and conditions:

I The Consent to Operate is granted for g period up to - 31.12.2010.
2 F'he consent is valid for the manufacture of -
Sr.No, Product Maximum Quantity
k. Rectified Spirit 2760 KL./Month
2, Country Liquor 630 KL/Month.
3 Fusel Oil 600 KL./Month
4 LM.E.L. 90 KL/Month
& 5 Absolute Alcohol 600 KL./Month

(Industrty shall restrict the production eapacity of Rectified Sprit to 30 KLPD due to
inadequacy of copost yards )

(The distillery shall remain closed during rainy season i.e. from Q™ June to 10™ Sept.
every year.)
3. Conditions Under Water Act:

(i) The daily quantity of trade effluent from the factory shall not exceed 720 M3.

(i) The daily quantity of sewage effluent from the factory shall not exceed 13 M3.
(i) Trade Effluent : '

Treatment: The applicant will provide comprehensive treatment consists of bio-
methanisation/reboiler is as primary followed by well designed aerobic
composting. The arrangement shall be leaked proof and no effluent or
ieakages/seepages shall find its way into environment thereby causing pollution of
surface/ground/generated water. : e

1>
=
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Conditions for Acrobic Comﬂ'd:.j‘ting' :

i) The spent wash should be stored i impervious tnks. | he spend wash tanks
should have proper lining with HDPE and should be kept in proper condition o
prevent ground water pollution. As per the CPCR recommendidion wnd
undertaking given by the company, starage should not exeecd 30 days capacity,
i) Applicant shall ensure avatlability ol adequate filler material such as press
mud, bagasses, agricultural, biological waste us required lor elfective Cumposting
system.

i) Composted material shall meet the lollowing specitications -

Moisture < 30 to 35%
C/N ... Below 17
Nitrogen e 1510 2%
Phosphorous - 1.3102%
Pottasium .. 3to 4%,

iv) The composting site shall be prepared as per the guideline enclosed.
Composting shall be such that it includes mechanical mixing and spraying of
spent wash alongwith mechanical acration (o ensure thorough composting. Hand/

manual spraying of spent wash shall fiot be permitied.
% E |

v) The compost leachete (1 gr. 0 :cq%1posa mixed with 100 ml. of distilled water
and filtered) Filterate shall conform 14 the following limit

pH i ‘Between 751080

BOD 3 days 27 Deg. C Not 1o exceed 30 mg/l.

vi) A pucca leak proof guard pond 31‘ 30 days holding capacity as per (i) above

shall cope up with the éfﬂlient‘dféc wirge during short term process disturbances

In case of prolonged disturbanice i effluent treatment and disposal system,

distillery shall be shut down and shiall not be restarted without rectifying the
system. M |

o o
i

vii) The composting site/pits shéll b fmade leak proof by proper linpg. A cateh
drain shall be provided around the‘::‘:oiiposting site to collect the storag: nound for
application on compost depots. . Arrangements for over turning of compost
material in windross dind spraying of spent wash shall be made o ensure
appropriate aeration and uniform dist;fpution of spent wash,

viii) In case'éfpomposting in open ﬁéjds, the application of spent wash shall stop
by end of April, so that compost is ready and the site is cleared of the commposted
manure before monsoon (i.e. 31% May). The manure shall be collected and stored

on a raised platform with suitable rain cover so that the compost manure is not
washed away by rain/runoff.

ix) Characteristic of soil, ground water and effect on crop yield should be
monitored in the area where compost is used as manure and results thereof shall

be compiled and reported in the Efvironment statement o be submitted VIR (enue

ar 7, b’:‘:—
vear, ( 3
\\\‘ .-‘,“' _7-{

32
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¥ %
Lt

%) The test wells shall be provided aroung the Compost site for ground water
manitoring, The well water quality s tw be Maintained gt 2000 leve].

N Fop pullaver HIPEEVIous shects shall be provided for entire Compost yarg,

press mud and COMPOSL storage so us to cover the same during untimely rains ang
idle period.

<14 The opecation of distitlery should pe restricted to 270 days in a year and that i
Wil not operate during rainy SCason,

Sewage Treatment
SYSIEM as is warranted with reference 0 influent quality angd Operate and maintain

the same continuously so a5 o achieve the quality of treated effluent to (he
following Standards,

(1) Suspended Solids Not to exceed 90 mg/l.
2) BOD 3 davs 27 Deg. ¢ Not to exceed 100 mg/l.

Sewage Disposal The treated Sewage etfluent shay be used op land for
gardening with factory premises only. In no case at any time effluent shal| finds
s way to any water body direetly or indirr:c:t!y‘.

!‘-"nn-Hazarduus Sofid Wastes -

Lype of Waste Quantity Treatment Disposa] -
Yeast Sludge 200 MT/7Yr Composu'ng & Used
Digeste Sludge as Manure

Dther conditions - The industry shoujd monitor effluent Quality regularly.

CONDITIONS FOR MOLASSES STORAGE;-

i}

1)

i)

iv)

The molasses shayy be properly collected and stored in steel tanks Which shall be
dli

absolutely leak proof. At no stage of han, g of molasses, there shall be leakage
or spillage.

The capacity of tanks for storage of molasses shall be sych that at no time the
molasses shal] be required (o be slored in kutcha Pits.  Adequate Space storage

capacity shall pe available to take care of bumper production of sugar, non-lifting
ol molasses ete

arrangements for accidental discharges of molasses from the tanks shall pe
provided to contain the same withip factory premises.

Destruction of molasses and jig disposal shall not be done without specific
permission in writing from the authorized officer of the Board, intimation of
intention to destroy or dispose of the molasses shall pe given to the Board atleast
[5 (fifteen) days in advance by registered post under intimation to the Sub-

Regional officer and Regional officer of the Board under whose jurisdiction the
factory is situated.
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A S

The strage tanks shall be kept in good conditions all the
adequate maintenance. The tanks size and capacity per ¢m, hei
in tonnes shall be d isplayed prominently near the tank

year round with
ght, total capacity

Phe above conditions shall be in addition to und not
provisions contained in the “Bombay Molasses Rules, |
Molasses Storage and Supply Regulation, 1965

m derogation of the
9337 and “Maharashtra

The industry should monitor effluent quality regularly.

The applicant shall comply with the provisions of the Water ( Prevention & Control

of Pollution ) Cess Act, 1977 ( to be referred as Cess Act ) and Rules thereunder -
The daily water consumption for the following categories is as under:

(i) Domestic 20 CMD
(i1) Industrial Processing 505 CMD
(iii) Industrial Cooling/Boiler 300 CMD
(iv) Other CMD

The applicant shall regularly submit to the Board the returns of water consumption in the

prescribed form and pay the Cess as specified under Section 3 of the said Act

6. CONDITIONS UNDER AIR ACT :

(i)

) (i)

(iii)

(iv)

The applicant shall install a comprehensive control system consisting of control
cquipments as is warranted with reference to generation of emission and operate

and maintain the same continuously so as to achieve the level of pollutants to the
following standards:

(a) Ceontrol Equipntent: ESP/Bag filter'Ventury scrubber/Dust collector of
sufficient capacity to the bagasse fired boiler.

(b) Standards for Emissions of Air Pollutants:

(1) SPM Notto exceed 150 mg/Nm3.
(i) 502 Not to exceed 135 kg/day
The applicant shall observe the following fuel pattern ;-
St.No. Type of Fuel Quantity
7 Bio Gas 30,000 Nm3/day.
2, F.O. 300 Livday.

The applicant shall erect the chimney(s) of the following specifications :-

Sr.No, Chimney attached to Height in Mitrs.
= Boiler 32 mirs.

The applicant shall provide ports in the chimney/(s) and facilitates such as ladder,
platform ete. For monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chi mney(s) vents attached to
various sources of emission shall be designated by numbers such as S-1. S-2, etc.
and these shall be painted/displayed to facilitate identification.
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T

(v) The industry shall take adequate measures for control for noise levels from s
OWn sources within the premises so as to maintain ambien air quality stanckird in
fespect of noise 1o less than 75 dB(A) during day time and 70 i Adduring nighy
time. Day time is reckoned in between 6 am. and 10 P,

and night wme g
reckoned between 10 pPm.and 6 a.m.

(vi) Other Conditions:
[I] The industry should not Cause any nuisance in surrounding area,

[2] The industry should monitor stack emissions and ambient air quality regularly,

CREP condition for Distillery;-
Existing Molasses Based Distilleries:
Non-complaint distilleries wil| furnish bank suarantee and actiop plan t concerned
State Boards (g ensure compliance wigh any or combination of the following
measures,
1) Compost making with press mud/agricultural residuef’Municipal waste.
i) Concentration and drying/inci neration.
i) Treatment of spent wash  through biv-methanation followed by two stage
Secondary treatment angd dilution of the treated effluent iyl process water for
irrigation as PErnorms prescribed by CPCB/MoEF.

iv) Treatment of Spent wash through bio-methanation followed by secondary
treatment (BOD<2500 mg/l) for controlled discharge into seq through a proper
submerged maripe outfall at a point permitted by SPCB/CPCB in consultation with
National Instityte of f‘)cc:anogmphy (NIO), so that Dissolved Oxygen in the mixing

<one does not deplete

v) For taking decision on feasibility of one time controlled land application of treated
effluent a study will be undertaken within three months,

teated effluent from lined lagoons during rainy season wii be allowed by

SPCB/CPCB in such a way that the perceptible colouring of river water bodies does

not occur

CONDITIONS UNDER HAZARDOUS WASTE ( ANAGEMENT, HANDLING
& TRANSBOUNDRY MOV‘EMENT} RULES, 2008,
The applicant shal] handle hazardoys Wastes as specified below:

The industry shall not generate any hazardoyst waste

Whenever due 1o any accident or other unforeseen act or even, such emissions pceyr or
is apprehended to occur in excess of st i

forthwith reported 1o Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case of

slopped.

e i

L)
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10.  The industry shall comply with the Hazardous Waste (M

agement, Handling & Trang

Boundary Movement) Rules, 2008

1. The applicant shall comply with the conditions g stipulated under Annexure - 1 & I
enclosed.

12, The gross block capital investment of the disti]!
13. This is issued with the approval of
held on 30712/ 2009.

To,

M/s5.Dr.V.V Patil SSK.Lud.,

(Distillery Division)
Pravaranagar, Tal-Ral
Dist. Ahmednagar,

Copy to:

hata,

ery is Rs.49 91 crore
Consent Committee of the Board in its meeting

For and On Behalf of the
Maharashtra Pollution Control Board,

‘[47772’/4//

(Radheshyam Mopalwaar)
Member Secretary

1) Regional Officer, MPCB, Nashik
2) Sub-Regional Officer, MPCB, Ahmednagar
3) Chief Accounts Officer, MPCB., Mumbai

Consent tee of Rs.50

30..12.2008,05/01/20
4) Cess Wing/Master

09,10/
file.

,000+25,000450,000/- received vide D.D.No .8

12/2009 drawn on SBI

01437,801539,147296 dated

W
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‘Tel: 24010437/24020781/24014701 T Kalpataru Point, 2" - 4* Floor,
Fax: 24024068 /24023515 [ ocomcmdmmmemsseret Opp. Cine Planet Cinema,
‘Website: http://mpcb.gov.in ‘-""._W, . Near Sion Circle, Sion (E)
E-mail: mpcb@vsnl.net “" Mymbai - 400 022

Red/LSI Date: 12-/04/2016

o0t Format -1,0/BO/CAC-CELL/EIC NO. PN-27017-15/R/CAC- 0343

N_~10,
M/s. Pad. Dr. V. V., Patil SSK Ltd. (Distillery),
Post. - Pravaranagar, Tal. Rahata,

Dist. Ahmednagar. '

: 4
Subject :  Renewal of Consent to Operate for 92 KLPD Distillery Unit(Mt:‘!asﬁszase)

(Distillery Capacity shall not exceed 92 KLPD)

4. Conditions under Water (P&CP), 1974 Act for discharge.of effluent: :
A S - Permitted quantity of . 1 "Standardstobe ' - - Disposal

) O A TR

1

L

4 idischarge (CMD) i+ < ‘achieved
2. ‘-lDomemc ‘; 25.0 As per Schedule -I | On land for itrigation
effluent [ !

| alongwith nnder RED category. ’\é\,
-} Ref : 1.  Consentto Operate granted by Board vide No. MPCB/PCIY, ﬂ‘{ NK-
& 1879-09/CC-172 dtd. 29.07.2010. Cy e
2 Minutes of CAC meeting held on 09/03/2016. 29
™
Your application: CR1508000428. E \
Dated: 21.08.2015. i1 g iy 130
iy i

! For: Renewal of Consent to Operate for 92 KLPD Distillery Unit (M;‘l@gs\ikfl}aw)amdﬁi}l}ﬁl)
| categary, under Section 26 of the Water (Prevention & Control of Poll&%ﬂc&._l%@%’, der
% Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and™ Ay izakior under
Rule 5 of the Hazardous Wastes (M, H & T M) Rules 2008 is.considered.and the consent is
'1 hereby granted subject to the following.terms and conditions and as detailed in the schedule I, I,
‘r & 111 annexed to this order: -

Q 1. The consent is granted fora périodwp to 31.08.2016.

| 2. The total capital investmgnt'qf the Distillery Unit is Rs. 66.90 Cr. & CI of the Sugar & Co-gen
| Unit is Rs. 314.90 Cr. (Ats per C A, Certificate submitted by industry) o
| 3. The Consent is valid.far the'manufacture of -

&é\ - | Produ By-Frodi i1 1Lt 13

v 1 | . Wectified Spirit : 2760 KL/M

\ _ 3 %+ Country Liquor 630 . KL/M

. 7 N, IMFL __ 90 KL/M

‘ 4 ‘“‘ Absolute Alcohol 600 KL/M

l F- % 1 Trichloro Ethanol 30 Kg/M

t

Bio-digester followed
by Bio-Composting.

As ver Schedule -1

M/7s. Dr. Pad. V. V. Patil 55K

‘ Améﬂ?gnqﬂ"ﬂfL/&‘&Sl‘DO[‘

- e
- i

" . %
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Description of stack

source . wEsson . e o %
Boiler (10 TPH) 1 .

s Waste M, H& TM) Rules, 2008 for treatment and disposal of

6. Conditions under Hazardou
hazardous waste:

7. Non-Hazardous Solid Wastes:
Quantity

Composting

8. This Board reserves the right to review, amend, suspend, revoke etc, this consént and the same i

shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government agencies. ‘ iy 3
i

em whigh is installed as per the directions of

10. Industry shall operate online monitoring syst _
data to CPCB/MPCB server.

CPCB/MPCB & shall connect and upload the

11. Industry shall complete the remaining work of co'mgost yard by 30™ April 2016.

For and on behalf of the
r--:--.giiaharashn'a Qluﬁnu Control Board

LT Nt
wat Loy NN

ﬂ A /-/AE - {
_‘: E\ju P |

j (Dr.P. Anbalugdn, IAS) \
g Member Secretary

\/

~
{ N

Received Consent fee of —
Sr. No. . Amount (Rs)

o PgawnOn 505

L p———
2 ¢

Copy to: -
I,  RegigaalOfficer - MPCB Nashik, and Sub -Regional Officer - Ahmednagar, MPCE,
They.are directed to ensure the compliance of the consent conditions. .

2. Chief Accounts Officer, MPCB, Mumbai.
-3 CC/CAC desk- for record & website updation purposes.

T page2af8

M/s. D Pad. V. V.rrL..dci‘ﬂo i

R Sy . ; ras
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D Igunw_ggggmmimmmammw

Al You have provided treatment for spent'wash consisting of Bio-digester followed by Bio-
composting on 9.0 acres (4.5 acres is as per CRER & work of remaining 4.5 acres is in
progress) land for achieving zero discharge.

B] Coaditions for Aerobic Composting:

1

iv.

vi.

vil,

M/5.Dr. Pad. V. V. Potil SSK Ltg, €R0 Ahmednagar//R/L/38512090

T

The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
the company, storage should not exceed 30 days capacity.
Applicant shall ensure availability of adequate filler material such as press mud,
bagasses, agricultural, biological waste as required for effective composting system.
Composted material shall meet the following specifications— ;

Moisture .. 30t 35% :

C/N ... Below 17
Nitrogen . L3t 2%
Phosphorous . 1.5102%
Potassium o Jto 4%

The composting site shall be prepared as per the guideline enclosed. Composting shall
be such that it includes mechanical mixing and spraying of spent wash along with
mechanical aeration to ensure thorough composting. Hand/ manual spraying of spent
wash shall not be permitted.
The compost leachete (1 gr. of compost mixed with 100 ml. of distilled water and
filtered) Filterate shall conform to the following limit,

pH Between 7.5t0 8.0

BOD 3 days 27 Deg. C, Not to exceed 30 mg/l.
A pucca’leak proof guard pond of 30 days holding capacity-as per (i) above shall cope
up with the effluent discharge during short term process disturbances In case of

prolonged disturbancerin.effluent treatment and disposal system, distillery shall be shut_

down and shall note restarted without rectifying the system.

The composting site/pits shall be made leak proof by proper lining, A catch drain shall
be provided grgungl'the composting site to collect the storage pound for application on
compost depots. Arrangements for overturning of compost material in windrows and

spraying of Spent wash shall be made to ensure appropriate aeration and uniform
distribition&f spent wash,

. vill. In.chge. of composting in open fields, the application of spent wash shall stop by end of
'\;{@j‘ﬁ,"so that compost is ready and the site is cleared of the composted manure before

Mdnsoon (i.e. 31st May). The manure shall be collected and stored on a raised
platform with suitable rain cover so that the compost manure is not washed away by
rain/runoff, i

Characteristic of soil, grounc water and effect on crop yield should be monitored in the
area where compost is used as manure and results thereof shall be compiled and
reported in the Environment statement to be submitted every year.

The test wells shall be provided around the compost site for ground water monitoring,
The well water quality has to be maintained at 2006 level.

Tep pullover impervious sheets shall be provided for entire compost yard, press mud
and compost storage so as to cover the same during untimely rains and idles period.

i. The operation of distillery should be restricted to 270 days in a year and that it will

not operate during rainy season.

Al 'm)
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The industry shall create Environmental Cell by appointing an Environmental Engineer, Chemist
and Agriculture expert for looking after day to day activities related to Environment and
irrigation field where treated effluent is used for irrigation.

The Applicant shall provide Specific Water Pollution control system as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines if applicable.

“onditions ynder Water (I n & Control of £ ESS Act, 1977 as amended
The Applicant shall comply ith the provisions of the Water (Prevention & Control of Pollution)
Cess Act, 1977 and as amended, by installing water meters, filing water cess returns in Form-l
and other provisions as contained in the said act.

T Waﬁer'cousumptiun
Porpose for water consumed . quantity (CMD)

Industrial Cooling, boiler feed etc.,

2. | Domestic purpose 29.0

3 | Processing whereby water gets polluted & 625.0
pollutants are easily biodegradable '

4 | Processing whereby water gets polluted &
pollutants are not easily biodegradable and are
toxic

il

5
5

e B, Pad ¥, v, Poti SSK Lid. SRO hmednagar/|/R/L/36512000
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1le-

Terms & conditions for compliance of Air Pollution Control:

As per your application, you have proposed to install thé Air pollution control (APC)system
and also proposed to erect following stack (s) and to observe the following fuel pattern-

Sr. Stack - APC System . Height “ype.. of Quantity §% SO,
No. Auaclied - e e Foel - &UoM Ke/Day

e
Boiler (10 | FO Litrs./D.
TPH) rBio-gas \ 1‘grc‘:lojsofom \ 1 _]

. The Applicant shall provide Specific Air Pollution control equipment’s as per the conditions

of EP Act, 1986 and rule made there under from time to time / Environmental Clearance /
CREP guidelines. (Concern section shall mention specific control equipment’s)

The applicant shall operate nd maintain above mentioned air pollution control system, sO as
to achieve the level of pollutants to the following standards: :

i

ﬁg;ﬁ.culat?_ \Nm to exceed ‘ 150 mg/Nm?. 5 J
_maiter ,

e e———————— T

The Applicant shall obtain aecessary pror permuission for providing additional control
equipment with necessary specifications and operation thereof or alteration or replacement
alteration well before its life come to an end or erection of new pollution control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any

technological improvement or otherwise such variation (including the change of any control:

equipment, other in whole or i-part is necessary,

R

S
st/

SV, V. Patil SSK Ltd. SRO hmednagar/l/R/L/36512000

- 5 =

>
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Schedule-TIT

Details of Bank Guarantees

or. Patil SSK Ld. SRO Ahmednagar,/I/R/L /36512000

Sr. | Consent | Amt of BG | Submission Purpose of BG Compliance | Validity
No. _l_ifé;;)_ Imposed Period Period Date
1 CtoR Rs. 5.0 | 15 days 0 & M of pollution | 31.08.2016. |31.12.2016.
Lacs control systems &
compliance of
; Consent Conditions.
2 CtoR Rs. 5.0 | 15 days Completion of work | 30.04.2016. | One Year.
Lacs of compost yard as
per CREP norms.

5
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ditions T !
1} The applicant shail provide facility for collection of environmental samples and samples of trade
and sewage effluents, air emissions and hazardous waste to the Board staff at the terminal or
designated points and shalil pay to the Board for the services rendered in this behalf,
2) Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. 5 ¢ :
. 3) The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform etc. for
monitoring the air cmissions and the same shall be open for inspection to/and for use of the
| ~ Board's Staff. The chimney(s) vents attached to various sources of emission shall be designated
{ by numbers such as S-1,S-2, etc. and these shall be painted/ displayed 1o facilitate identification.
4) Whenever due o any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid' down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it:shall be stopped. -
The applicant shall provide an alternate electric power source sufficient to operate all pollution
control facilities installed to maintain compliance with the terms and conditions of the consent.
. In the absence, the applicant shall stop, reduce Of otherwise, control production to abide by terms.
] and conditions of this consent.

6) The firm shall submit to this office, the 30* day of September etf'ery year, the Environmental

-

iy Statement Report for the financial year ending 31* March in the prescribed Form-V as per the
*  provisions of rule 14 of the Environment {Protection) (Second Amendment) Rules, 1992.
7) The industry shall recycle/reprocess/ reuse/recover Hazardous Waste as per the provision
-] contain in the HW (MH&TM) Rules 2008, which can be recycled / processed /reused I/'recovered
and only waste which has to be incinerated shall go to ncineration and waste which can be used
L for land filling and cannot be -:ecycled/reproccsscd etc should go for that purpose, in order to
'! reduce 10ad on incineration and landfill site/environment.
| 8) The industry should comply with the Hazardous Waste (M, H & TM) Rules, 2008 and submit
i the Annual Returns as per Rule 5(6)& 22(2) of Hazardous Waste (M, H & TM) Rules, 2008 for
% the preceding year April to March in Form-IV by 30" June of every year.
9)  An inspection book shall be opened and made available to the Board's officers during their visit
to the applicant. ' ‘ :
10) The applicant shall make #n application for renewal of the consent vefore 60 days from the
date of the expiry of the cutisent. : ; ’
11) Industry shall strictly comiply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
- Environmcntal,prgtcgsgon Act, 1986 and industry specific standard under EP Rules 1986 which”
\_ are available og’jﬁ{? OB website wmmm ; i ‘ :
eparate draj age system shall be provided for collection of trade and sewage effluents. Terminal
manholefishy \j# provided at the end of the collection system with arrangement for measuring
the ﬂow‘\N\o " effluent shall be admitted in the pipes/sewers. downstream of the terminal
manholes. No effluent shall find its way other than in designed and provided collection syster.
13) Neither storm water nor discharge from other premises shall be aflowed to mix with the effluents
from the factory. : | e
14) The applicant shall install a separate meter showing the consumption of energy for operation of
\ domestic and industrial effluent treatment plants and air pollution control system. A register
showing consumption of chemicals used for treatment shafl be maintained. i
15) Conditions for D.G. Set :
a) Noise from the D.G. Set should be controlied by providing an acoustic enclosure or by treating
the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic
treatment of the room should be designed for minimum 25 dB (A) insertion loss or for meeting
‘ the ambient noise standards, whichever is on higher side. A suitable exhaust muffler with

- ;_.
e
—_

/s, Dr. Pad V. V. Pacl SSK Led. SRO Ahmednage
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insertion loss of 25 dB (A) shall also be proviueu. 1us e

_ at different points at 0.5 meters from acoustic enclosure/room and then average.

Industry should make efforts to bring down noise level due 1o DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer. L2

A proper routine and preventive maintenance procedure for DG set should be set and followed in

consultation with the DG manufacturer which would help to prevent noise jevels of DG set from

deteriorating with use.

D.G. Set shall be operated only in case of power failure. ' 4
The applicant should not cause any auisance in the surrounding area due to operation of D.G-.
Set. ! v l
The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise limit
for generator sets run with diesel. ‘ HE

The industry should not cause any nuisance in surrounding area. Vg

The industry shall take adequate measures for control of noise levels from its-@wWnysources within
the premises s0 as 10 maintain ambient air quality standard in respect of rioise fo less than 75 dB
(A) during day time and 70 dB (A) during night time. Day time is reckoned in between 6 a.m.
and 10 p.m. and night time is reckoned between 10 p.m. and 6 2.m. -

The applicant shall maintain good housekeeping. e
The applicant shall bring minimum 33% of the available open land under green coverage/ |
plantation. The applicant shall submit 2 yearly statement by 30th September EVery year on
available open plot area, aumber of trees surviving as on 31# March of the year and number of
trees planted by Septembcr-end. : =y y

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed of
scientifically so as not t0 cause any nuisance / pollution. The applicant shall take necessary
permissions from civic authorities for disposal of solid waste. . Lo

The applicant shall not change Of alter the quantity, quality, the rate of discharge, temperature of
the mode of the effluent/emissions Of hazardous wastes OT control equipments provided for
without previous written pcrmission-qf the anrd. The industry will pot carry out any activity, for
which this consent has not been gran ¢d/without prior consent of the Board. f

The industry shall ensure that ﬁx_giwez;_emissions from the activity are controlled so as to maintain

clean and safe environment insand,around the factory premises.

B

The industry shall submit giarerly statement in respect of industries obligation towards consent
and pollution control ggmp@i‘ance’s duly supported with documentary svidences (format can
downloaded from MPCE: official site). ;

The industry shall suibmit official e-mail address and any change will be duly informed to the ..
The industyy shall achieve the National Ambient Air Quality standards prescribed vide
Gove tiof.India, Notification dt. 16.11,2009 as amended. SR

e : 3
The Boar E‘gﬁerves its rights to review plans, specifications of other data relating to plant setup

for the treatment of waterworks for the purification thereof & the system foi the.disposal of
sewage or trade éffluent or in connection with the grant of any consent conditioris.The Applicant
shall obtain prior consent of the Board to take steps to establish the unit ‘ot establish any
reatment and disposal system O an extension Of addition thereto. £

The industry shall ensure replacement of pollution control system Of its parts.after' expiry of its
expected life as defined by manufacturer s as to ensure the compliance of standards and safety of

the operation thereof. ' L dating

ke e we
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ARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781 /24014701 ey Katpataru Point, 2% - 4* Flog,
Fax: 24024068 /24023515 :

Website: http:/ /mpcb.gov.in
E-mail: mpcbéd venl.net

Opp. Cine Planet Cinema,
Near Sion Circle, Sion (1)
Mumbai - 400 022
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Red/LSI , _  Date: @1 /52 42017
Consent No: Format -1.0/ BO/ CAC-CELL/UAN No. 0000012633 /R ICAC-1Foz20 000 26

To,

M/s. Pad. Dr. V. V. Pauil SSK Ltd. {Distitlery),
Post. - Pravaranagar, Tal. Rahata,

Dist. Abmednagar.

Subject :  Reunewal of Consent to Operate for 92 KLPD Distiliery Unit (Molasses Base)
alongwith under RED category, e
Ref  : 1. Consent 0 Operate granted by Board vide No. BQ/CAC.CELL/EIC No.
PN2TOLT-1S/R/CACO342 did. 12.04.201 B '
3, Minutes of CAC meeting held on 0871272016,

Your application: UAN No. 0000012633,
Dated: 31.08.2016.

For: Renewal of Consent to Operate for 92 K}-Pﬁ@ﬁlﬁm Unit (Molasses Base) under RED
category, under Section 26 of the Water (Preverition & Control of Poflution) Act, 1974 & under
Section 21 of the Air (Prevantion & Contrel*of Pollution) Act, 1981 and Authorization tnder
Rule 6 of the Hazardous & Other Was tes ThE& T M) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the schedule I IL
HI & TV anaexed to this erder: i

e 4% _
The consent is granted froms a period 01.09.2016 to 31.08.2013,
The total capital mvestment of the Distiflery Unritis Rs, 67.47 Cr & Cloof the Sugar & Co-gen
UnitisRs, 314.90 Cr. (AsperC. A Certificate submitted by mdusity)
The Consent is valid for the manuf : :

e

. . IMFL . N Lo KLYM
4 _Absolute Aleabol | 600 4 BEM
5 Trichloro Ethanol : 30 ' Sg/M |

(Distillery Capacity shall not exceed 92 KLPD)

[ T -digester followed |
[ As per Schedufe <L | by By, omposting. |
As per Schedule 1 " Onland for igation |
_|effaent :

& o) .
LT e et s B ssiope it S e e e Sttt o
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6. Condutions under Hazardous & Other Wastes (M & T M) Rules, 2016 for treatment and disposal
of hazardous waste:

| YeatSludge | 200 |MI/A! - ] Composting

8. This Board reserves the right to review, amend, suspend, revoke efc. this wm and the same
shail be binding on the industry, T

construed as exemption from obtaining né&‘:m NOC/permission

|

9. This consent should
i' e _‘1 zi s

L

paed

10. Industry shall operate online monitoring system which & ied as per the directions of
CPCB/MPCB & shall connect and upload the data to PCB server.

11. This Consent is issued as per the office order tssuc;lf@? Environment Department, GoM vide

no. vide no. Wi 2009/7% 8/RATH Dated 23/01/2017.

AN For and on behalf of the
Maharashtra Pollution Coentrol Board
?1:.-»5

o i,; Wi

N . K. M i)
Assistant Secretary (Tech.)

j Regiiax?ii Officer ~ MPCB Nashik, and Sub -Regional Officer - Abmednagar, MPCB,
They arc directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPUB, Mumbai,

e 3 CC/CAC desk- for record & website updation purposes.

a0y D Pact ¥V PosIRSH Lol ARD Alemednagarf TAN Mo BROtETadE Page ¥ of
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nee of Water Pollution Control

Al You bave provided treatment fcrmpmu wash wmzstmg of Hm«dtggmm' followed by Bio-
compaosting on 9.0 acres of land for achieving zero discharge.

B] Conditions for Aerobic Composting:

i.

it

vi.

vifi.

The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
the company. storage should not exceed 30 days capacity.
Applicant shell ensure availability of adequate filler material such s press mud,
bagasses, agricultural, biological waste as required for effective composting tystem.
Composted matertal shaﬁ meet the following specifications— .

Moisture _ . 30 35% L
CiN .. Bolow 17 ; g
Nitrogen o S

Phosphorous t ; L5 2%

Potassium 3 w0 A%

The compasting site shall be pu:paxed as per the gmd@l’ing enclosed. Composting shall
be such that it includes mechanical mixing 3&@ spraying of spent wash along with
mechanical aeration tb ensure thorough composting, Hand/ mm&i spraving of spent
wash shall not be permifted.
The ¢ompost leachete (1 gr. of compost m;xed with 100 ml. 0f‘ distilled water m
filtered) Filterate shall conform to the fallovang fimit,

pH Ben%en % 75180

BOD 3 days 27 Deg. C. Nottockeeed 30 mg/l

A pugca leak proof guatd pon ﬁfwwsholdmscaﬁamﬂswmm“emm.
up with the effluent distharge : isturbances. Tn case of |
prolonged disturbance t treatment and disposal systera, dm:my mnmm
dowp and shall 00t be 4 d without rectifying the system.

The mmmmgmtm “thall be made leak proofby proper kmﬁ;g A @mis dmn ﬁnﬁ ;

be provided around the'compaesting site 1o coliect (he storage pmmafm apphication

compost depotss M‘t&ngtmm for overturning of compest material in windrows m
spraying of spint “wash shall be made to ensure approptiate aeration and uniforim
distribution of spent wash. :
I cade; o bomposting is open fields, the apphication of spent wash shall stop by end of
April 50 that compost is ready and the site is cleared of the composted manute before

tmm fi.e. 3lst May). The manure shall be coliected apd stored on a raised

p,

xi.

s.n_.mm@mrmmmmMrmnwmzmmmawmmamm :

Nt ey

atform with suitable gain cover so that the compost manure is not washed away by
rain/runoff,
Characteristic of soil, ground water and effect on crap yield mmiﬁ be monitored in the
area where ccmtmuﬁaswaﬁmﬁwmwmm
reported in the Environment statement to be submitted every year,
The test wells shall be provided around the compost site for grmmd warer manmﬁng
The well water qmlxtjessas to be maintained at 2008 ievel.
Top pullover impervious sheets shail be provided for e:ntxm compost ymfﬂ, press mud
and compost storage so as to cover the same during untimely raing and idies period.

not operate during rainy season.

V. fmAdsE Ind ST A ragarf AN Ne DR %34
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1 ‘Fk méamy sha&mw Environmer
fms Iwkm aﬁe‘r égy 0 g%y activities related to Environment and

 Act, 1986 T b ke e méer Bt tine ot Emmmm Clcasmce 7 CREP
Wi&m si‘mffﬁf:abk :

The Am Mm{ywﬁh @MW .
 Cess Act, 1977 and as amenided
&mi other !Pmmsmﬁs aamwmeé in the said act.

pati W&@mm%wfww Mmaﬁw

tal Cell by appointing an Environmenial Engineer, Chemist

hy mmﬁmgm mm‘wmmm'mMJ :

e A sl et i
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4. The Agpplicant shall obtain umm*gtﬁar permkalm for providing additional contral

Terms & conditions forcompliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control (APC)system

and also proposed to erect ﬁ;viiwmg stack (s) and to observe the follmwing fuel patiern-

| s ! 30
: paetnl ] B PO rn
} TPH) | f P 30000 | by
S SR T l L 8 L RmbD L ek

2. The Applicant shall provide Spmhc Air Pollution continl equwmv:m’@mg p&r the mﬁiﬁm

at‘ EP Aeg, zm and nile made there under fram time o time / Environtwental Clearance 7

(Concern sebt:‘m shall mention specific mm W;&

. The applicant shall operate and maintain above mentioned m Mumm control systém, 50 as

to achicve the Tevel of poliutants to the following standnrds:

[Tk [Woemd AR
_maiter i i o e ‘ |
3} 'v“»’s._,J-

cquipment with necessary specifications and operation thereof or alteration or replacement
alteration well before its Tife conte to-an emé or erection of new ﬁoﬁﬁﬁm wml equipment.

. The Board reserves its rights to s*a:;» a!! or any of the condition in the consent, if due to any
technofogical improvement or Wsc such variation {including the change of any control
cwmt, other in wka&m&m is necessary).

| Schedule-111
Details of Bank Guarantees
i ~"-r hs:a = i LS
[Sr. | Consent | Amtof BG | Submission |  Purposeof BG | Compliance | Validity
No. 3{;9{?11 i Imposed | Period | ]f Period ?‘ Date 1
1 (CXoR  Re o Gn iheees o &M of p mtmw 41082015, ;:wﬁgnw
: ¢ hacs - mnmt symm B ¢ -
; of I i
S ? : e

e P ks e

l
-

E
2

|
i
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?}‘m w_m recycle/reprocess/reuse/reco

the fiow. No i’:{*ﬂaem shall be admitted in the pipes/sewers demsmam ezf the terminal |

1001

Msewggg efiiuents. air emissions and hazardous waste to tlu. Baa:d mff at the terminal or
MMMWM pay to the Board for the services rendered

2)  Industry m effluent quality, stack emissions and awi;mt air  quality

3 ﬁwmkmﬁr Wuﬁem i the chimney/(s) and facilities such as ladder, platform ete. for
- monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board's Staff. The chimney(s) vents attachied to vasiows sources of emission shall be designated

by mumibers such as S-1, -2, éw_ and these shall be painted/ displaved 1o facilitate identiBication.
4 Whenever due o any accident ot other unforeseen act or even, such cmissions oecur of is
apprehended © oocur m excess of standards laid down. such information shall §
M to Board, concerned Police Station, office of Directorate of

: mmrtal equipments, the production process connected to it shali be mgvped.
5 The applicant shall provide an alternate electnc power source sufficient to.operate ali pollution
contral facilities instafled to mamntain compliance with the terms and conditions of the consent.

In the absence, the applicant shall stop, reduce or otherwise, cont trol pmﬁumn to abide by terms

and conditions of this consent. :
8 ,mmmxsmmmm

p of rule 14 of the Environment (Protection Amendment) Rules, 1992,

HEOW (METM) Rules 2016 ch can be recycled /processed /reused
Irecovered and mﬁy waste which has to be incinerated shall go to incineration and waste which
¢an be used for land filling and cannot begeeyclod reprocessed et should go for that purpose, in
order toreduce loadion incineration ar site/environment.
- 8)  The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016 and
~ submit the Annual Retumns as Mm 6(3) & 2002) of Hazardous & Other Wastes (M & T™M)
Raules, 2016 for the preceding year Apiil to March in FormIV by 30% June of every year.
9)  An inspection book shall be opensd and made available to the Board's officers during their visit
v the &
i The mpgiwm shall mmke %Wﬁc&mn for renewal of the consent before 60 days from the
: éamzfm WW of the consent.

y with the Water (P&CY) Act, 1974, Air (P&CP) Aat, 1981 and
Act, 1936 aﬂé u';dnm s‘ipemﬁc standard under EP Rules 1986 which

ded 'a-; Gm end ﬂf% cal!wt;on symm with axramam for measmg

magholes. No efftuent shall find its way other than in designed and provided col n system.
ﬁ;tx’mﬂmm mmm from other premises shail be allowed to mix mﬁ: the ¢ffluents
14) The w;ﬁawnishaﬁ install a separate meter showing the mumpﬁ%&ﬂ of energy For operation of
- domestic and industrial effluent weatment plants and air pollution control system. A register
showing consumption of chemicals used for treatment shali be maintained.
15 Condittons for D.G. Set : : e
2) Noise ffom the D.G. Set shauld be contrelled by providing an acoustic enclosure or by weating
the room acoustically. :
b} Industry should provide acoustic enciosure for control of notse. The acoustic enclosure/ acoustic
treatment of the mﬁm slg:mid be desighed &:r mzmmum 2,5 s‘iﬂ &A) mscms; loss or ﬁm mmgg

ant shall provide facility gm m’il&cmn of environmental samples and samples of wade

cpartment of E%gm Iaspectosate of Factoties and Tocal Body, i case of fmlwe of

ardous Waste as per the provision

; yeat, the Envitonmental |
ent Report for the financial year e:mimg, 3t Mm the prescribed Form-V as per the

O P M S PRSP WP




'b - the premises 5o as to maintain ambignt air quality standard i respect of &

- 23) The industry shall sul
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: mcmbmm»ammmmm@am Awmﬁem@mwﬁ&awﬁh

ion loss of 25 dB (A) shall also Be provided, The measurement of insertion loss wiﬁ&dﬁm

ﬁﬁiﬁ’é&éﬂpﬁm& at 0.5 meters &w;mwmdmmfmm and then average.
¢} ‘fn&uwy shouid make efforts 10 bring down noise fevel due 1o DG ser, outside industrial

premises, within ambient noise reqummcnrs by pmga»er sitting and control measures,

& Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

€) A proper routine and preventive mainienance procedure for DG set should be set and followed in
consultation with the DG manufacturer which would I'sefp 1 prevent noise levels of DG set from

~ deteriorating with use.

) D.G. Set shail be operated onlv in case of power Faﬁure

g) The applicant should not cause any nuisance in the surrounding area due in aperation of D.G.
Set.

h) The applicant shall comply with the notfication of MoEF dated 17.03.2002 regarding noise limit |

for generator seis run with diesel.
16) The industry should not cause any nuisance in surrounding area.
17) The industry shall take adeguate measures for control of noise levels frof

{A) during day time and 70 4B (A) during night time, Day time wrtc?iemwd in between 6 4.m.
‘and 10 p.m. and night time is reckoned between 10 p.m. m&ﬁa.m

18) The applicant shall maintain good housekeeping.

19) ‘The applicamt shall bring minimum 33% of the waﬁahiﬁ gxgu’; fand und@r green coverage/
plantation. The applicant shall submit a ycarly statementi by 3th Sep : year on

SEELE m ;
available open plot asea, numbet of frees surviving as mi 31 March of the gear and number of

trees planted by September end. |

' 20) The non-hazardous solid waste arising in the Ta&i}r? pmmscs swoepings, cte. be disposed of |

m@e&ﬂy 50 as not to cause any nuisance / pollution, The am&mm shall take necessary
ermissions from civic auﬂwmm for disposal nfsﬁ id waste.

2D ’ﬁ%em shall not change or alter the quantity. quality, the rate of dm!wy temperature or

the mode of the effluent/emissions oy ‘hazardons wastes or control equipments provided for

without previous written penmss;qgef%}m Board. The industry will not carry out any activity, for

which this consent has not been grasied /without prior consent wf the Board.

22} The industry shall ensure mmgmh emissions from the mvﬁy are contealled 5o as © mantam |

clean and safe env:mnmnf‘m atdiaronnd the facory §

ﬁﬁy statement in Tes

and pollution control
downloaded from M afficial site).

M ’ﬂw indm sﬁaﬁ*mbma official e-mail address and any change will be duly informed o vhe
-M achicve the Nationa! Ambient Air Quality kit prescribat vile '

_ f {adia. Notification dt. 16 11 2009 as amended.

for the mmmt of waterworks for the purification thereof & the system for the disposal of

sewage or trade effluent or in connection with the grant of any conseot condinions. The Applicant

 shall obtain prior consent of the Board to take steps to establish the unit or mmﬁm& mya
treatment and disposal system or an extension o addition thereto.

27 The industry shall ensure replacement of poflution control system or its parts after expiry of its

expected life as defined by manufacturer so as o ensure the cnsmpnmcc.: csf‘ standards and safety of

the operation thereof. "

S -

wfmmm abisgam towards ccmsmt_ >
ance's duly supported with documentary evidences (format can

26 'ﬂw cs its rights to review plans, specificatinns of other data relating to plant setp
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MAHARASHTRA POLLUTION CONTROL BOARD

el

Tel: 24010437/24020781/24014701 pL———— Kalpataru Point, 2* - 4*Floor,
Fax: 24024068 /24023515 . Opp. Cine Planet Cinema,
Website: http://mpch.gov.in ?ﬁ Near Sion Circle, Sion (E)
E-mail: mpcb@vsnl.net | /4 Mumbai - 400 022

Red/LST Date: 05/09/2018

Consent No: Format -1.0/BO/CAC-CELL/UAN No. 0000032599/R /CAC- [ R0 q 000202

To,
M/s Padmashri Dr. Vitthalrao Vikhe Patil Sahakari SakharKarkhana Ltd.
26/1,97/B,198/A
Pravaranagar, Loni,
Rahata, Dist. Ahmednagar

Subject :  Renewal of Consent to Operate for 92 KLPD Distill U _
alongwith under RED category. “{\t .

Ref -SRI Consent to Operate granted by Board vide ] B/CAC-CELL/UAN

No. 0000012633/CAC-17020000026 dld.ﬁ%Q‘ %1?.
v

2 Minutes of CAC meeting held on 27.0%

Your application:0000032599. Q\J
Dated: 28.09.2017. N ;Q\
Q

For: Renewal of Consent to Operate fogﬁgzvb}ﬂ. “Distillery Unit (Molasses Base) under RED
category, under Section 26 of the Water"ﬁ%bq?‘eﬁtion & Control of Pollution) Act, 1974 & under
Section 21 of the Air (Prevention {%1%% L "of Pollution) Act, 1981 and Authorization under
Rule 5 of the Hazardous Wastes T M) Rules 2008 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the schedule I, II,

& TII annexed to this order: K
up to 01.08.2017 to 31.08.2019.
2. The total capital investnien

f the Distillery Unit is Rs. 66.96 Cr. &
(As per C.A, Certificd

_&;E%miued by industry)
The Consent iswalid for the manufacture of -

Sr.No. ' Product / By-Product Name Maximum Quantity

1. The consent is granted for,

B __ Rectified Spirit 2760 KL/M
2 josu*  Country Liquor 630 KL/M
3 » IMFL 90 KL/M
4 Absolute Alcohol 600 KL/M
5 Trichloro Ethanol 30 Kg/M

(Distillery Capacity shall not exceed 92 KLPD)

Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr... . Description Permitted quantity of Standards to be Disposal
ot el discharge (CMD) achieved -

Bio-digester followd
Trade effluent As per Schedule -1 | py Bio-Composting.

Domestic ] As per Schedule -1 | On land for irrigation
effluent

M/s. Dr. Pad. V. V. Patil SSK Ltd. SReagar/!? i

33
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr, Descnptmn ofstack/ = < Number of Stack
no. source ‘

- Standards to be achieved

Steam taken from the Sugar unit

6. Conditions under Hazardous Waste (M, H & T M) Rules, 2008 for treatment and disposal of
hazardous waste:

Sr.No. ' Type of Waste
Distillation Residue

Category ' Quantity =~ UOM Disposal
KG/D | Used in composting

7. Non-Hazardous Solid Wastes: : N\
Sr. No.  Type of Waste | Quantity - UOM  Treatment Disposal
Composting

bt
8. This Board reserves the right to review, amend, suspend, revoke etc. onsent and the same

shall be binding on the industry.

9. This consent should not be construed as exemption from obtax i;}essary NOC/permission
from any other Government agencies.
5?‘ Y, ‘a
10. Industry shall operate online monitoring system wlquh is-. ;%stalled as per the directions of
CPCB/MPCB & shall connect and upload the data to CPCB/MPCB server.

'é-

11. Industry shall obtain NOC from CGWA for v.g:i al of ground water within 6 months.

\ For and on behalf of the
Maharashtra Pellution Control Board

. \‘ '
D
w i\
o\ (Dr. P. Anbalagan, IAS)

NN Member Secretary

Sr.No.. _Amount() - DD. No.

1 Rs, 1,00;000/- 662691 29.08.2017 SBI Bank.
2 ~ Rs.75;000/- 442961 24.04.2018 SBI Bank.
3 | “+Rs.25,000/- 11328495387 03.05.2018 SBI Bank.

Copy to:

!5 Regional Officer - MPCB Nashik, and Sub -Regional Officer - Ahmednagar, MPCB,
They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC/CAC desk- for record & website updation purposes.

M/s. Dr. Pad. V. V. Patil SSK Ltd. SRO Ahmednagar/I/R/L,/0000032599 b Page 2 of 6
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A] You have provided treatment for spent wash consisting of Bio-digester followed by Bio-
composting on 9.0 acres (4.5 acres is as per CREP & work of remaining 4.5 acres is in
progress) land for achieving zero discharge.

B] Conditions for Aerobic Composting:

1.

iv.

vii.

The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
the company, storage should not exceed 30 days capacity.
Applicant shall ensure availability of adequate filler material su
bagasses, agricultural, biological waste as required for effective composfins
Composted material shall meet the following specifications— " é’%

!‘» mud,
gsystem.

Moisture ... 30 to 35% Q)
C/N ... Below 17
Nitrogen oo B $052% Q
Phosphorous .. L5100 2% "&\

Potassium ... 3t04%
The composting site shall be prepared as per the %he enclosed. Composting shall
be such that it includes mechanical mixing% aying of spent wash along with
mechanical aeration to ensure thorough compdstifg. Hand/ manual spraying of spent
wash shall not be permitted. ﬁ;%
The compost leachete (1 gr. of compost tixed with 100 ml. of distilled water and
filtered) Filterate shall conform to m%owing limit,

pH tyden 7.5t08.0

BOD 3 days 27 Deg. C. Jot10 exceed 30 mg/l
A pucca leak proof guard ond,of 30 days holding capacity as per (i) above shall cope
up with the effluent ri;@%&ge during short term process disturbances In case of
prolonged disturbancgineffluent treatment and disposal system, distillery shall be shut
down and shall oﬁﬁ‘g started without rectifying the system.
The COmpDStingﬂSf*é?t(Pits shall be made leak proof by proper lining. A catch drain shall
be provided %r.g‘un ‘the composting site to collect the storage pound for application on
compost depotsyArrangements for overturning of compost material in windrows and

sprayinng{{spent wash shall be made to ensure appropriate aeration and uniform
distribution.of spent wash. ‘

Viii, I%‘cﬁﬁie@f ?:omposting in open fields, the application of spent wash shall stop by end of

wApril,

i. The operation of distillery should be restricted

Dr. Pad. V. V. Patil SSK Ltd. SRO Ahmednagar/1/R/L/0000032599

s0 that compost is ready and the site is cleared of the composted manure before
monsoon (i.e. 31st May). The manure shall be collected and stored on a raised
platform with suitable rain cover so that the compost manure is not washed away by
rain/runoff.

Characteristic of soil, ground water and effect on crop yield should be monitored in the
area where compost is used as manure and results thereof shall be compiled and
reported in the Environment statement to be submitted every year.

The test wells shall be provided around the compost site for ground water monitoring.
The well water quality has to be maintained at 2006 level.

. Top pullover impervious sheets shall be provided for entire compost yard, press mud

and compost storage so as to cover the same during untimely rains and idles period.
v 270 days in a year and that it will

not operate during rainy season.

i
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1)

2)

Sr.

The industry shall create Environmental Cell by appointing an Environmental Engineer, Chemist
and Agriculture expert for looking after day to day activities related to Environment and
irrigation field where treated effluent is used for irrigation.

The Applicant shall provide Specific Water Pollution control system as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines if applicable.

Conditions under Water (Prevention & Control of Pollution) CESS Act, 1977 as amended
The Applicant shall comply with the provisions of the Water (Prevention & Control of Pollution)
Cess Act, 1977 and as amended, by installing water meters, filing water cess returns in Form-I
and other provisions as contained in the said act.

- Water consumption
quantity (CMD) |

~ Purpose for water consumed

Industrial Cooling, boiler feed etc.,

2. | Domestic purpose

3. | Processing whereby water gets polluted &
pollutants are easily biodegradable i

4. | Processing whereby water gets polluted &
pollutants are not easily biodegradable and are  {
toxic N )

onditions for comp Aj
%ﬁz-s % X :"*-» ;
y & g .
Steam tzflc%‘fi“r from the Sugar unit
5 U
";’{:%Kﬁt
\?‘{:@*
%%, Schedule-ITI
3 Details of Bank Guarantees
Sr. | Consent Submission Purpose of BG Compliance | Validity
No. | “Cto\ % ' Imposed Period Period Date
E/b/R_) 3
1 CtoR™ Rs. 5.0 | 15days 0 & M of pollution | 31.08.2019. | 31.12.2019.
Lacs control systems &
compliance of
Consent Conditions.

/5. Dr. Pad. V. V. Patil SSK Ltd. SRO Ahmednagar/1/R/L/0000032599
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1)
2)

3)

4

5)

6)

7

8)

9)
10)

11)

12)

13)

14)

15)

a)
b)
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Schedule-IV

G 1 Conditi
The applicant shall provide facility for collection of environmental samples and samples of trade
and sewage effluents, air emissions and hazardous waste to the Board staff at the terminal or
designated points and shall pay to the Board for the services rendered in this behalf.
Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.
The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform etc. for
monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board’s Staff. The chimney(s) vents attached to various sources of emission shall be designated
by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.
Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shallibe forthwith
Reported to Board, concerned Police Station, office of Directorate of Services,
Department of Explosives, Inspectorate of Factories and Local Body. In gase, of failure of
pollution control equipments, the production process connected to it shall befStep
The applicant shall provide an alternate electric power source sufficie 1’ :fs--. erate aIl pollution
control facilities installed to maintain compliance with the terms and\conditions of the consent.
In the absence, the applicant shall stop, reduce or otherwise, contro] prod ucnon to abide by terms
and conditions of this consent. ﬁ% o
The firm shall submit to this office, the 30" day of Septe x\ggry year, the Environmental
Statement Report for the financial year ending 31% M h{;&hﬁ prescribed Form-V as per the
provisions of rule 14 of the Environment (Protection) ( endment) Rules, 1992,
The mdustry shall recycle/reprocess/reuse/recovers, ardous Waste as per the provision
contain in the HW (MH&TM) Rules 2008, which gz h’ ecycled /processed /reused /recovered
and only waste which has to be incinerated shall‘go,to incineration and waste which can be used
for land filling and cannot be recycled/ rgprocgsssd etc should go for that purpose, in order to
reduce load on incineration and landfill sit ‘;’ﬁngyonment
The industry should comply with the Hazardous Waste (M, H & TM) Rules, 2008 and submit
the Annual Returns as per Rule 5(6)\&122(2) of Hazardous Waste (M, H & TM) Rules, 2008 for
the preceding year April to March in Form-IV by 30" June of every year.
An inspection book shall be opened ‘and made available to the Board's officers during their visit
to the applicant. Ny
The applicant shall make.an application for renewal of the consent before 60 days from the
date of the expiry of the onsent
Industry shall slnctlykcompl’y with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental, Prote ion Act, 1986 and industry specific standard under EP Rules 1986 which
are available on ] PQB website (www.mpcb.gov.in).
Separate drama ge stem shall be provided for collection of trade and sewage effluents. Terminal
manholes;; hay bé provided at the end of the collection system with arrangement for measuring
the flow. No effluent shall be admitted in the pipes/sewers downstream of the terminal
manholes. No effluent shall find its way other than in designed and provided collection system.
Neither storm water nor discharge from other premises shall be allowed to mix with the effluents
from the factory.
The applicant shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and air pollution control system. A register
showing consumption of chemicals used for treatment shall be maintained.
Conditions for D.G. Set
Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating
the room acoustically.
Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic
treatment of the room should be designed for minimum 25 dB (A) insertion loss or for meeting
the ambient noise standards, whichever is on h:gher sxde A suitable exhaust muffler with

M/s. Dr. Pad, V. V. Patil SSK Ltd. SRO Ahmednagar/i/R/L/0000032599 Page5of'6
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8)
h)

16)
17)

18)
19)

20)

21)

22)

23)

24)
25)

26)

27)

insertion loss of 25 dB (A) shall also be provided. The measurement of insertion loss will be done
at different points at 0.5 meters from acoustic enclosure/room and then average.

Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

A proper routine and preventive maintenance procedure for DG set should be set and followed in
consultation with the DG manufacturer which would help to prevent noise levels of DG set from
deteriorating with use.

D.G. Set shall be operated only in case of power failure.

The applicant should not cause any nuisance in the surrounding area due to operation of D.G.
Set.

The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise limit
for generator sets run with diesel. %

The industry should not cause any nuisance in surrounding area.
The industry shall take adequate measures for control of noise levels from its % urces within
the premises so as to maintain ambient air quality standard in respect of rig ;,'; ess than 75 dB

(A) during day time and 70 dB (A) during night time. Day time is T .“-ﬁ’. in between 6 a.m.
and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m. K,

The applicant shall maintain good housekeeping.

The applicant shall bring minimum 33% of the available nd under green coverage/
plantation. The applicant shall submit a yearly statement Oth September every year on
available open plot area, number of trees surviving as%“ arch of the year and number of
trees planted by September end.

The non-hazardous solid waste arising in the fa F’;ii){emises. sweepings, etc. be disposed of
scientifically so as not to cause any nuisanc “‘%&:ﬁm. The applicant shall take necessary
permissions from civic authorities for disposal aste.

The applicant shall not change or alter the'g , quality, the rate of discharge, temperature or
the mode of the effluent/emissions or hd: us wastes or control equipments provided for
without previous written permission®@Fthe Board. The industry will not carry out any activity, for
which this consent has not been grg‘nté"" without prior consent of the Board.

The industry shall ensure that fu%ftij'}eﬁemissions from the activity are controlled so as to maintain
clean and safe environment indnd, atound the factory premises.

The industry shall submit ﬁgti}x rly statement in respect of industries obligation towards consent
and pollution control compliance's duly supported with documentary evidences (format can
downloaded from MPCB official site).

The industry shall ~su_‘bn;f?“ ‘official e-mail address and any change will be duly informed to the
MPCB. W
The industry “Shall ‘achieve the National Ambient Air Quality standards prescribed vide
Governmentof.India, Notification dt. 16.11.2009 as amended.

The Board Teserves its rights to review plans, specifications or other data relating to plant setup
for the treatment of waterworks for the purification thereof & the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions. The Applicant
shall obtain prior consent of the Board to take steps to establish the unit or establish any
treatment and disposal system or an extension or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operation thereof.

|
S - ¥ ¢

Pageof (]
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M4 0708/24010437
23516

- hitpu/frdpeb.gov.in

-~ r-callgmpcb.gov.in

ARASHTRA POLLUTION CONTROL BOARD

L 4th floor, Opp.

2 S Kzlpateru Polnt, 2nd and
= na Planet
Clnema, Near Sion Clrcle,

Sion (E), Mumbal-400022

RED/LS | e e £

No:- mgm.owu No.MPCB-
COHSEN-0000078545/CR - 200 |
* To, i ;

ednagar.

H catogery.

]

1 Bollution) et 1974 & under Sectlo
| 41981 and Buthorization under Rule &
i i Transbourdiary Movement) Rules 201

i manufacti §ng country Bquor & IMFL

R L

i “annexed r.f}:hls order;

o et ity it o s vy 8w S S Y 4 b i

x Cafﬁ%ah sulpmitted by Indust
B. Cousgg

@

Rittified Spirit (RS)

s Pad, Dy, :?jﬁﬁ‘tﬁ&% Vﬂdﬁa Patll Slh:'.:.'.“fi Suk
- 2G/L, 19740,198/A, Pravaranagar Lox!

Renewal of Consent for 92 KL#D Distillery unit (Molasses Base) with
Ethunol plant and manifacturing country llquor & IMFL

| 1 Renewal of Consent grinted by the Board vide No. BOJCAC-CELLIUAN No.
4 0000032599/R/CAC- 1501000773 -

. 2. Minutes of CAC Meeting dtd. 25 11.2019 ;
| B Your appliiition No.MPCB-CONSENT-0000765.45 Dated 09.07.2019 |
f }-< For: Cons st to Renewal for 92 KLPD Digjiil

AR

1 I “subject to the following terms and condifte

11 The ¢ psant to renewal Is grantds for s period up to 31/08/2022
,2 Tha {pital Investment of the' project Is Rs.117.7584 Crs, (Aslpar C.A
8, ry Tl of Existing suger unit Is 326.82 dr.)

dlo 2024 |

|
har Ksrkhana Lid, i
|

nder RED
le

i 05.09.2018.

sreipn{Molasses Base) with Ethanel plant and

{20100 26 of the Water (Prevention & Control of

¥ Preventlon & Controf of Polbﬁtion) Act,

hus & Other Wastes (Management &

d and the consent Is hereby granted

a5 detailed in the schedule Ll &1y
i

%

2760.00

C}}nw Liquir

630.00 KU#

ST R —————

Al olute Alcohol
Trihloro Ethanol

{z;;,u;i'i{;'y capacity shall not sxc

1
2
i
3 !*::L
4
S

TR ST e W1 o b Y St

R S A

1 4

; i ]
Ak i i i
J ] . : i lf
i «f |
L
f; o ; !
g ' !

7000.00 Jrum
30.00 KL/M

1
4 90.00 KUM
i

_r_ D)

REELLiE D

N, A N g
Vithuiza Vi ’?w Pollt Suhiked Sakhar Karkhsna lLAJcm,?.:-: #o MPFCB-CORSENT-00000TE54S

Page 1 0f 10
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Aspﬁcmuﬁf
l %

z.‘- Domestic effiuent] 13 |As per s:m:u-_- On lend for mgaﬁm.

5. Cmfs:imom under Air ('w. 1 det, 1881 for ol emdeshone:
6.
Yeast sludge 00 Ir,rr,rf\ t Ma) ; 909 dmanure tq Farmerx
Enriched bio- [ rrya | Miixing mw As B orghnis. !
% compaost C }ﬂm‘wsh ", |manure to farmers 1
7. Conditlons under Hazardous &nmuus (M i T m Ilu!eﬁ mlﬁ for i
trestment and disposal of R ? JHEED
e : ﬁ 8 8
8  The{Board reserves the right to revicw, amend, sx.spend revoke this conzent and the e (8
same shall be binding on the industry. _ £
9 This consent shouid not be construcd as exemption fmm obtalnlng ncrf ssary, HOC{ E §
permission from any other Govemmr": aut‘her}tles.
10 This consent Is Issued pursuant to the decision of the JJth Cm&thommi’ieq Meeﬁnq
held on 25.11.2019.
11 Indystry $hall install online continuous monltoring system &s per CPCH qu*deﬂnes %
data to be transmitted directly from Data Logger to Board server. )
12 Thelapplicant shall make an application for rénewal ofconant 50 days pt?';" :a dat:e of
explry of ﬂ'le consent. (Operate/Renewal) b o :
Pad. Dr. Vithaizoe Vidbe Path Sabakert Sobbnr Kerihions (10 CRAAY mmmmm@
: ' {
{l



106550.00 18/07/2019 | NEFT

2 100000.00 |5457714 07/12/2019|RTGS

Cogy to: :

1. Reglonal Officer, MPCB, Nashik and Sub-Reglonal Officer, MPCB, Ahmed
They are directsd to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Sion, 1. :

3. CC/CAC desk - For record and website updatiun purpose.

{aagar

i i

e e e

Pod. Dr. Vitifainus Viche Peet Sahakarl Sakhar Karkhana (i /o5 }s, MPCB-CONSEHT-00000 T 6545
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I SCHEDYLE-]
| Tarma & condltions for comnis nce of Watar Pollution Contrak
I.Condlt‘:ong for Trade sffiuent: '
Al You have provided comprehensive treatment Le Efffluent treatment plant with the
design capacity of 800 CMD for lrade effiuent 720 CMD Including Bio-Digester
followed by RO followed by MEE for volume reduction and Blo-composting on 11

acers land for achieving zero discharge, In no any spent wash shall discharge
stside the factory premises/ on land / Into stream directly or Indirectly.

B] Zero liquid discharge shall be ensured and no wasteftreated water shall be
discharged outside the premises. The non-process effluents, RO pemmeste, MEE
c?ndensatu etc. shall be sultably treated and reused In the process.

Z.Condlt%ons for Sewage/ Domestlc elinant:
I. You have provided septic tank and 502k pit (for sewage below 20 CMD).

ii. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,

1986 and rules made thereunder from time to time whichever is stringent, Ere
Sr.NojParameter COﬂct,ritﬁ' ation not to exceed(in mg/l except for pH '
1. pH _ 6590
2. BOD 30
3. 755 i 100
i WETITY :

lil. The sewage shall be treated SEUAT37AE = Tank and seak pit and overflow If any

shall be used on-land for gardyiis + S
3. Condjtions for Aerobic composting s s

I. The spent wash should be stored in im .{Frvious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CI'C3 recommendation and undertaking given by
thq;: company, storage should not exceed 30 days capacity.

li. Applicant shall ensure availahility of adequate filier materfal such as press mud, %%;
bagasses, agricultural, biclogical waste as required for effective composting o g
system.

iil. Composted material shall mact the foliowing specifications—

Moisture 30 to 35%
N Below 17

.!Nitmgen 1.5t0 2%
Phosphorous 1.5t0 2%

_i?otasstum Ito 4%

iv. The compasting site shall be prepared as per the guideline enclosed. Composting

shafl be such that it includes mechanical mixing and spraying of spent wash along

ith mechanical aeration to ensure thorough composting. Hand/ manual spraying
spent wash shall not be permittad.

|
I S——1 ¢ e

MDI‘.MMWMMH Sakiar Kerkbhane LU0 S CA/UAN Mo MPCRE-CONSENT-09900785348 Page 4 of 10
i
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v. The compost fﬁachate (1 gr. of corpost mixed with 100 mi. of dist]liea water and
fiitered) Filtrate shall conform to the folowing limit. i
pH _ Between Betwean
BOD 3 days 27 Deg. C Not to exceed 30 mg

vi. A pucca leaK proof-guard pond of 30 ¢ays holding capacity as per (i) above shall

- cope up with the effluent discharge during short term process disturbances, In

case of prolonged disturbance In effluent treatment and disposal systen, distillery
shall be shut downrand shell not be resianed without rectifying the system.

shall be provided around the composting site to collect the ‘stora pond for
application on compost depots. Arrangements for overturning of compast material
in windrows and spraying of spent wash shall be made to ensure appropriate
aeration and uniform distribution of spent wash, i

vii. The composting site/pits shall be made ieak proof by praper lining. }atch drain

> I
vill. In case of composting in open fisice, the application of spent wash shall stop by
end of April, s0 that compost is ready and the site is cleared of the tomposted
manure before monsoon {i.e. 315t May). The manure shall be collected and stored
on a raised platform with sultable rain cover so that the compost manure is not
washed away by rain/runoff. I

ix. Characteristic of soll, ground water and effect on crop yield should be Lrtmitored in
the area where compost is used as manure and results thereof shall be compiled
and reported Inthe Environment statement to be submitted every year.i

wgnd the compost site for ground water
“be maintalned at 2006 level,

X. Tha test wells shall be provider-
monkoring. The well water quality-h
xi. The operation of distiflery sho%%g {0270 days ina year am:* that it will
. .. hotoperate during rainy seasc %3 mm - i'
4. The Applicant shall comply with the (1 5y ons of the Water (Prevention & Control of
Pallution) Act, 1974 and as amended, by installing water meters and other provisions
as :
o

1 Industrial Cooling, spraying in mine pits or boiler

U ffeed o I
2. |Domestic purpose 16.00
3 Processing whereby water guts polluted £ poliutants 740 60

" |are easily biodegradable '1‘
4 Processing whereby water gets polluted & pollutants 0 Gé
" iare not easlly biodegradabile and ace toxic s
5. |[Gardening ' 00"

5. Industry shall install online monitoring system as per the guidelines of CPC&S and data
to be transmitted to Board's server, .

6. The Applicant shall provide Specific Water Poliution control system qs per the
conditions of EP Act, 1986 and rulg made there under from time to time/

Environmentzl Clearance. § ok .

L

: 1 “Pad. pr. Vitthialras Vikhe Putll Sahokart Sakhar Karkhang Ltd /000 iR e APCE-CONSENT-0000078548 | Page S of 10
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§ SCH ""ml E-H
Tenms & conditions far somniianca mmmmmmx, :
1. As pér your application, you hove provided the Alr pollutwn control {APC ) systamn and |
erected following stack (s) to © wing fuel pattem: - $5 e

Steam Is taken from ...,
to-gen boiler

App prfaté Air Pollution Control (APC) system shall- be pmv!ded for &l the dust

¥ &
.- .gengrating points. including fugitive dust from all vuinerable sources. 50 a5 m comply -
presgribed stack emission and fugltive emission standards, - o ;
] p!icant shall obtain necessary pror parmission {a;-' prgmdk}g pddiuonal conm_ﬂ i

3. The fp
- “equipment. with necessary specifications and operation: timf or ams ton ¢r:
replgcement/alteration well befare its ife come to an end m: erect}m of ne*? pbiamon_ :
conttol equipment.
4. The Board reserves its rights to vary all or any of the condiﬁm in the coment if due to” .
any technologlcal imprevement r* : r:-. fl.rh variation emcmdm thc “henge of

any tontrol equspment other in v inpartis n&:cessarr} ' ;
5. The pphcant shall operate and ma 1 bove menﬂqsgq a r pollutlcn control: -
systdm, 50 as to achieve the level of pwutants to the foﬂqwﬁig stwdardr : it

[Particulate matter "~ JNot to exceed ; im‘amna L a} :
6. Storige of raw materials, coal etc, sh: :
prevent dust pollution and other fugith

1. The Lndustry shall Install 24x7 ‘..:. A um@;sion mon{;aﬂng system at Frocess-:
- standards prescribed Iri Envifonment

thes¢ system from time to time accls ' quipment supp gr'gpedﬁcaﬂ through |
labs recognized under Environment (Protecuon) Act, Jﬁﬁé or HA_B’#_ écéredited_ ;

ali!y monitoring and results of rumuai stack, mani‘boriﬂg m manual manltaring_
of als quality [Iugltive emissions 1o RL.J nal Ofﬂce MPCB

and CPCB mane servers and.calibrate ' 0f v, o

Vidhe Pathl Sohekarl Sakhar Karkhans Li4 /CA/UAN Ho MPCE-CONSENTH0D00TE343 . Poge 6 of !-3 : 1ep
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SCHEDULE i
Detalls of Bank Guarantees:

Towards
complianice
of Consent
15 days! To be | conditions

extended 50&Mof
poftution
| control
L l ] systcm

31.08.2022

1 CtoR 500000 31.12.2022

ST Ty e i

“ The above Bank Guarantee(s) sha!l b “.;:llrttcd by the applicant In I‘avou: of Regional
ey Officer at the ‘respective Reglonal Office within 15 days of the date of issue of Consent.
g # Existing BG obtalned for above purpose if any may be extended f r perlod of
valkﬂty a3 sbove.

BG Forfelture Mitary 7 {

e

: 1 mad, Dr, Vithekwe Vikha Patil Sahakart Sakhar Karkhana L1d /C1/UAN Ho MPCB-CONSENT-0000076545 Page 7 of 10
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9.

The Energy source for lighting purpose shall preferalily be LED based

The BP shall harvest rainwater from roof tops of the bulldings and storm walar drains to

recharge the ground water and ulilize the san

the plant

Conditions for D.G. Set

a) Noise from the D.G. Set should be conirulled by providing an acoustic enclasure or by
tr1:ating the room acoustically. :

b} Inglustry should provide acoustic enclosure for control of noise, The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A} insertion loss

or for meeting the amblent noise standards, whichever is on higher side, A suitable :

e:{haust muffler with insertion loss of 25 d% {A) shall also be provided. The measutement
of insertion loss will be done ol different points at 05 meters from gcoustic
enclosure/froom and then average. ‘ ‘ , f :
¢) Industry should make efforts to bring down noise level due to DG set. outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

d) Jngtalla:{oﬂ of DG Set must be strictiy in compliance with recommendation$ of DG Set
manufacturer.
e) A 'propef routine and preventive malnicnance procedure for DG set should be set and

fo!lowed In consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use. tEa

n D.p Set shall be operated only in cat power fare. )
g) The applicant should not cause any.ausanca in the surrounding area due to operation of
Hit .i!;f

D.G. Set.
h) THe applicant shall comply w70
(Protection) second Amendmes

amendments regarding noise limit.
The aippllcant shall maintaln good houseXet|lifig. :
The rion-hazardous solid waste arising in the factory premises, sweepings, etc, ba disposed
of scjentifically so as not to cause any nulsance / poliution. The applicant" shall take
necegsary permissions from civic authorities for disposal of solid waste. _
The applicant shall not change cor alter the quantity, quality, the rate of discharge,
temperature or the mode of the cffuent/emissions or hazardous wastes or control
equ!;ilments‘provided for without previcus written permission of the Board. The Industry will
not carmy out any activity, for which this consent has not been granted/without prior consent
of the Board.
The industry shali ensure that fugitive smissions from the activRy are controlied so 25 to
maintain clean and safe environment in and around the factory premises.
The industry shall submit quarterty statement in respect of Indi;s't_ries obligation towards
consent and pollution control compliance’s duly supported with documentary evidences
(format can downloaded from MPCE official site). -
The ipdustry shall submit official e-mall 2ddross and any change will be duly informed to the
MPCH.

P A —)

LA of MOEFCC, India on Environment
"SESR 371(E) dated 17.05.2002 and its
+1 sets run with diesel.

10. The ‘udustr_y shall achieve the Natlonal Ambient Alr Quality standards prescribed vide

Y

! 8

1o for different industrial applications within -

overnment of India, Notification No. 6-25016/20/90/PCHL dated, 18.11.2009 as amended.

®

Pad. Dr, Vitthalrdo Vikhe Patil Sshakarl Sakher Karkhona Lt JCRAUAN Mo, MPCB-CONSENT-000007 6545
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12,

13.
14,

15;

16.

. The inductry shall recycle/reprocessios

o-28,

- o 19,

2L,

22,
23,

24,

The Board reservas its nghts to review plans, specifications or other datg relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with: the grant of any
consent condltions, The Applicant shall obtain prior consent of the Board to take steps
to establish the Unlt or establish any treatment and disposal system or an ‘iextensron or

addltion thereto_. fl
The industry: shall ensure replacement of poliution control system or its parts after
explry of its expected life as defined Ly manufacturer so as to ensure the compﬂance

of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Facton y Act
industry should monitor effluent quality, stack emissions and ambient air quality
montnly!ﬂuarteny

Whenever d_ue to‘any accident or other unforeseen act or even, such emJ slons occur
or is appreheénded to occur in excess of standards laid down, such Information shall be
forthwith Reported to Board, co = Police Station, office of Directordte of Health
Services, Department of Explos ;1 «torate of Factories and Local Body. In case

.ot fatlure of poliution control equipments, the production process connecged to it shall

be stopped.

The applicant shak provide an alternate clectric power source sufficient t; operate all
pollution controf facllities installed to maintain compliance with-the terms and
conditions of the consent. in the absence, the applicant shall stop, reduce br otherwlise,
controf production to abide by terms and conaltions of this consent. g

afrecover Huzardous Wasta as per the
provision contaln in the Hazardous ao :f Yiastes (M & TM) Rules 2016, which can
be recycled /processed /reused /!‘LCOHrﬁa ynd only waste which has to be incinerated

. shall go to incineration and wasle-WHIZHCERTe used for land ﬁﬂing d cannot be

recycled;reprocesseﬁ etc. shoulzt -’x i Surpose, In order to re uce load on
Incineration and landfill site!envir% =

An inspection. book shall be opened His #ide available to the Board's oﬁice:s during
thelr vigit to the applicant. ;

industry shall strictly comply with the Water (P&CP) Act, 1974, Alr (P&OP) Act, 1981

and Environmental Protection Act, 1956 a i uw ustry specific standard urider EP Rules
1986 which are available on MPCB welilte lwww.mpch.gov.in). |

Separate drainage system sha il bs prroy l wd for collection of trade mnd sewage
gfftuents. Terminal manholes shall i cd ot the end of the collectlon system with

it shall be admitted in the pipeslsewers
5, Ho ‘!l\...nr shall find its way dther than in

designed and provided collection s }
h:lmﬂr storm water nor t..SChE;.’gE-Z from r premises shall be allowed to mix with
the efffuents from the factory, ;

amrangeément for measuring the |
uo. 1 ~ln. in of the terminal man

The industry should not cause any nuisence in surrounding area. |
The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintzin ambient air quality standalrd in respect

of noise to less than 75 dB (A) during day time and 70 dB (A) during nlght tima. Day
time is reckoned In between 6 a.m. and 10 p.r. and night time is reckoned between

10 p.m. and 6 a.m.
The Industry shall create the Envirenmental Cell by appointing an Enwronmental

_Engineer, Chemist: and Agriculture exp: Azt for looking after day to day activities related _
to Environment and irrig wn ﬁdd yehere trested effluent Is used for Irrigatron

a

i1

g ol ! e e ey |
-

= M Dr. Viedhahino Vikhe Palll Sehalar] Saldar Kaiana Lal JOH/UAY o MPCE-CONSENT-00000T 8555 Poge 9 0f 10

!

{

i




£3

e T

1018

25,

26

27

28,

29,

30.

31.

32.

33,

AT

The ppplicant shall provide ports in the chimnay/(s) and facilitfes such as ladder, |
platform etcs for monitoring the «ir emlssions and the same shall be gpen for,
mspéction tofand for use of the Beard s Staff. The ¢ hmney(s) yents attachad ta varists .
sourtes of emission shall be designated by numbers such 35 5- L, 5-2, etc."ard thede .
shall|be painted/ displayed to farairtatr- identification. oL aAle
The ndustry should comply with the HazardoUs and Other. Wastes {F & TH } Rules, ix
2016 and submit the Annuai Return wie 6(5) & 20(2) of Hazardous and Qther | &
Wastes (M & TM) Rules, 2016 for '.i"-:- s ar'?-r‘-:: year Aprl to March In Form F»f by 30111
June of every year. .
The applicant shall install a separatc meter showing the coasumpt:on;of en_erqy for: ¢
operation of domestic and industrial « luent treatment plants and alr pollutiod controf:

system. A register showing consurpiion of chemicals use"c’;l fdr tre‘atmant -;;half T

mai alned

The hppucant shall bring minimum 23% of the available opeﬁ fand mde:r green -‘
coverage/ plantation. The applicant sha.l submit a yearly stateméect by 30th:

Sepﬂamber every year on available upen plot area, number of trees su_rvlv}ng as o
31st March of the year and number of trees planted by 8 :end R S g

The }Board reserves its rights to review plans, spedﬁcaﬁdhs' or oihser data reiatmg ta-
plant setup for the treatment of walerworks for the purification thereof & thn Systeml: |7
for the disposal of sewage or trade oMuent or In connectigh mth the gra t of any. 1.

consent conditions.

The ifirm shall submit to this office, the 20th day of Septemher every year, the i-
Envifonment Statement Report for e financial year efding 31st March in the
prestribed FORM-V as per the provis ns"“c"’f nuue 14 of the Environment {Pmtectlon) 5

(secﬁnd Amendment) Rules, 1992777

The Applicant shall obtain necess
equipment with necessary spal
replgcement/alteraticn well befor rE.
contiol equipment. -

The Board reserves its rights to vary ol or any of the condi;[nn In the consent, if due to

“ operation thereof or aiteration or
¢ anend of erection of new pcﬂutlon

any technological improvement or otherwise such variablom{l&cmfng the cnange of I il

any ¢ontrol equipment, other in whole or in part is necessary).

The | ppllcant shall provide facility for collection of. em{imnmental samples and, i

samples of trade and sewage effiuents, alr emissions and hazardous wasté to the

Boar
services rendered in this behalf.

staff at the terminal or desagnated points apd shall pa)' {o the Board for the'

gepgisission for- pmviding additional control |

Padl. Dr. Vitthalrdo wmntﬂ Sehakarl Sakhar Knrkbano Lid JCRAIAN Mo, nm—cqmmmnus

o g
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 R Kalpataru Point, 2nd and
Fax: 24023516 i ST e 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in “ﬁ-’ﬁ“‘jﬁ Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in “" Sion (E), Mumbai-400022
RED/L.S.I (R60) Date: 24/03/2022

No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000116637/CEI2203001269

To,

Kiigiti (@
Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar %’g&
Karkhana Ltd., i
196/1, Pravaranagar Kolhar | Devosww
Tal. - Rahata, Dist. - Ahmednagar. Your Service is Our Duty

Sub:  Consent to Establish for expansion for 148 KLPD molasses base
distillery unit, under RED category.

Ref: 1. Earlier consent granted vide No.Format1.0/UAN
NO.MPCBCONSENT-0000076545/CR-2001002024 dated 30.01.2020.

2. Minutes of 10th CAC meeting held on 25.02.2022.

Your application No.MPCB-CONSENT-0000116637 Dated 26.06.2021

For: Consent to Establish under Section 25 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule L&V
annexed to this order: T

1. The consent to establish is granted for a period up to commissioning of the
unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.121.54 Crs. (As per C.A Certificate
submitted by industry Existing-Rs. 117.7584 Crs + Expansion/Increase in C.I.
- Rs. 121.54 Crs, i.e. after expansion total C.I. will be 239.54 Crs. )

3. Consent is valid for the manufacture of:

' . . Maximum
Producf 0 uantity

Products
1 |Rectified Spirit 4440 KL/M
2 |Electricity 8 MW
3 |Ethanol 3000 KL/M
By Products
4 |Fusel oil (By-product) 66 KL/M

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CEJUAN No.MFCE-CUNSENT-UEDOIIGE!? Page 1 of 9
24-03-2022 04:35:31 pm) /QMS.PO6_F01/00 g

sS4




55

1020

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

. Permitted (in
cMD) @

| Déscriptioh Standards to . Disposal Path -

Ro followed by MEE

1. |Trade effluent 1133 As per Schedule-|followed by Incineration
Boiler,

2. |Domestic effluent 13 As per Schedule-1|On land for gardening

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

-5r Stack No. Description of stack/ Number of Standards to be

No. source Stack __achieved
Stack No- 1|Inceneration Boiler No- 1 As per Schedule -I|

6. Non-Hazardous Wastes:

Sr
No

.Type' of Waste Quantity UoM Treatment Disposal

. |As an organic manure to
1 |Yeast sludge 92 MT/A|Compost Making o
2 |Potash rich ash 4500 |MT/A|Baging As an fertilizer to farmers
Broken rice cake y Will be dried & used as
3 |(psca) 1500 NI Doging cattle feed
Maize Cane . Will be dried & used as
4 (DSGA) 1500 |MT/A|Drying cattle foed

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Category No./ Type = Quantity UoM Treatment DiSposal

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. The applicant should not take any effective steps for implementation of the project
before obtaining Environmental Clearance as per EIA Notification 2006 and
amendments thereto. As per Para 2 of EIA notification dated- 14.09.2006, the effective
steps include starting of any construction work or preparation of land by the project
management. However as clarified by the MoEF vide office memorandum no.
J-1103/41/2006-IA.1I(1); Dated- 19/08/2010, fencing of the site to protect it from getting
encroached and construction of temporary shed(s) for the guard(s) & acquisition of
land not be treated as an effective step.

11. This consent is issued pursuant to the decision of the 10th Consent Appraisal
Committee Meeting held on 25.02.2022.

12. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

13. The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unit/Activity. (Establish)

14. PP shall not take any effective steps prior to obtaining Environment Clearance.

« DF. VI alrao Vikne Patil Sahakari Sakhar Karkhana . 0. = -
(24-03-2022 04:35:31 pm) /QMS.PO6_F01/00 P ol
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ad. Dr
(24-03-

15.
16.

. Vi
022

PP shall scrap 4 nos. of Kacha lagoons within 3 months time.

PP shall provide comprehensive pollution control treatment system of adequate
capacity to achieve the consented norms.

. PP shall make the provision of OCMs as per CPCB guidelines

PP shall submit Bank Guarantee of Rs. 25 lakh towards compliance of consent
conditions,

1232¢c2a0]| ) )
atebe7les Signed by: Ashok Shin

59091449 Member Secretary

067401c8| Forand
£7d5b677! Maha

A sl on Control Board
5fb9411c| ms@mp
12119b03} 2022-03-2

Received Consent fee of -

No Amount(Rs.) Transaction/DR.No.
243080.00 [MPCB-DR-9030

~ Date Transaction Type
17/12/2021 |RTGS

Copy to:

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CAC-CC desk - for record & website updation.

e Patil Sahakari Sakha
04:35:31 pm) /QMS.PO6_F01/00

Page 3 of 9
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SCHEDULE-I
Term conditions for complian f W Pollution Control:

1.Conditions for Trade effluent:

Al As per your application, you have proposed to provide comprehensive treatment
for volume reduction consisting of RO followed by Multiple Effect Evaporator
followed by incineration boiler. The spent wash shall be evaporated in MEE &
concentrated spent wash will be incinerated in boiler.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] Zero Liquid discharge shall be ensured, and no wastewater/treated water shall be
discharged outside the premises.

D] Industry shall install Continuous Emission Monitoring System (OCEMS) before 1st
Operate and shall transmit Online Continuous Emission Monitoring System
(OCEMS) data to Board's Server directly from data logger without any intermediate
server.

2.Conditions for Sewage/ Domestic effluent:
i. You shall provide sewage treatment plant for the treatment of 13 CMD sewage
generation due to expansion and provide including disinfection facility.

ii. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
pH & 06.5-9.0

iii. Treated sewage shall be used on land for gardening/ irrigation by achieving above
prescribed standards.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act;

. Water consumption quantity

Sr. No. Purpose for water consumed

{CMD)
Industrial Cooling, spraying in mine pits
1. or boiler feed L7200
2. |Domestic purpose 15.00
3 Processing whereby water gets polluted 1100.00
' & pollutants are easily biodegradable 1
Processing whereby water gets polluted
4. |& pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 00
Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-CONSENT-0000116637
(24-03-2022 04:35:31 pm) JQMS.PO6_F01/00 il Feuetod
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The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance.

SCHEDULE-II
Terms & conditions for ian f Air Pollution Control:

As per your application, you have proposed to provide the Ajr pollution control (APC)
system and also to erect following stack (s) to observe the following fuel pattern:

Stack  Stack | Apc "’efg-"t'T T
No. Attached To System M't';s JPe oL Plie

Quantity
& UoM

$% SO,

Concentrated
spent wash i.e
slope, Bagasse
& Coal

Appropriate Air Pollution Control (APC) system shall be provided for all the dust'
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment,

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

[Particulate matter [Not to exceed 150 mg/Nm3 ]

Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.

Inceneration
Boiler No- 1

52000

Ltr/Hr 0.20|1147.00

Page 5 of 9
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SCHEDULE-III
Details of Bank Guarantees:

Consent.

Sr. - S ' ;
(C2E/ AmtofBG Submission ' Compliance  Validity
No\ ci0 Imposed Period fFurpose o8 Period . Date
oen) o L :
Towards
compliance of up to 1st up to 1st
1 CtoE 2500000 15 days consent operate operate
conditions.

BG Forfeiture History

Srna Consent . _-Amount of _Submission Purpose Amount of Reason of

e BG BG
_ (C2E/C20/ QZR} i Perlod of BG Forfeiture Forfeiture

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant . Gl

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled By providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

r. Vitthalrao e Fa ahaka aKnar Karknana . 0. = -
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10.

11.

12

13,
14,

15.

16.

17.

ad. Dr. Vitthalrao Vikhe Patil Sahakari Sakha
(24-03-2022 04:35:31 pm) /QMS.PO6_F01/00

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The
industry will not carry out any activity, for which this consent has not been
granted/without prior consent of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises,

The industry shall submit quarterly statement in respect of industries obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

The industry shall submit official €-mail address and any change will be duly informed
to the MPCB,

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as
amended.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of séwage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined 'byfma_nufgcturer S0 as to ensure the compliance
of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factory Act

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused [recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

Page 7 of 9
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18.

19.

20.

21,

22,
23,

24,

25,

26.

27,

28.

29,

30.

Pad. Dr. Vitthalrao Vikhe Pafil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCBE-CONSENT-0000116637
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An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-1V by 30th
June of every year.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

Page 8 of 9
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31. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.

ad. Dr. alrao Vikhe Pa anaka aKhar Ka ana . 0. - | Pa 90f9
(24-03-2022 04:35:31 pm) /QMS.PO6_F01/00 L




MAHARASHTRA POLLUTION CONTROL BOARD

—

Tel: 24010706/24010437 e Kalpataru Point, 2nd and
Fax: 24023516 ... S 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in hﬁ-‘:-‘w:r“‘w Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in .\"’ Sion (E), Mumbai-400022
RED/L.S.I (R60) Date: 30/08/2022

No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-OOOO141678/CR/2208001529

i RORYUS
Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar ‘}—Z-f'
Karkhana Ltd. z

26/1, 197/B,198/A, Pravaranagar Loni, St g a

Tal. - Rahata, Dist, - Ahmednagar, Your Service is Our Duty

Sub:  Renewal of consent for 60 KLPD molasses base distillery unit, under
RED category.

Ref: 1. Earlier consent granted vide no. Format1.0/CAC/UAN No.MPCB-
CONSENT-OOO0074545/CR-2001002024 dated 30.01.2020.

2. Minutes of 6th CAC meeting held on 30.08.2022

1. The consent to renewal is granted for a period up to 31/08/2023

2. The capital investment of the project is Rs.138.553 Crs, (As per C.A
Certificate submitted by industry Existing-Rs. 138.553Crs )

3. Consent is valid for the manufacture of:

Product gf::;ﬁ?
Products
1 [Distillery 1800 KL/M
2 [Country Liquir 630 KL/M
3 |[IMFL 90 KL/M
4 | Absolute Alcohol 7000 KL/M
5 |Trichloro Ethanol 30 KL/M

r. Vi alrao e Fa anakari Sakha
(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr .. - Permitted . - - .
No Descr_'lpt:on : (in CMD) ___Standards to  Disposal Path
Bio-digester followed by RO
1. |Trade effluent 720 f\s par-Schedule: | wed by MEE followed
by Bio-composting.
2. |Domestic effluent 13 As per Schedule- [On land for gardening
I
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
sr i Description of = Number of  Standards to be
No. _Stack No; stack / source Stack achieved
Steam being
ol taken from co- |NA 1 As per Schedule -II
gen boiler
6. Non-Hazardous Wastes:
~ Type of Waste Quantity UoM  Treatment Disposal
g As an organic
1 |Yeast sludge 200 |MT/A|Compost Making Rt o rmers
Enriched bio- Mixing with spent [As an organic
2 compost 23000 _IMT/A wash manure to farmers
7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazg;g:l_gg:s waste:
SrNo  Category No./Type Quantity UoM Treatment Disposal
8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.
10. This consent is issued pursuant to the decision of the 6th Consent Appraisal Committee
Meeting held on 30.08.2022.
11. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .
12. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)
13. Industry shall submit bank guarantee of Rs. 25 lakh towards O & M of pollution control
system and compliance of consent conditions.
'Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-CONSENT-0000141678 Page 2 of 0
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14. This Consent is issued subj
in application no., 143/2017.

15. Industry shall shall dismantle 32 i i per the resolution dated
30.05.2022 submitted by the Industry,

Member Secretary
For and on behalf

277106.00 |MPCB-DR-12724 23/06/2022 |RTGS
Lz 50000.00 |[MPCB-DR-14128 30/08/2022 | NEFT j

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions,
2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CAC-CC desk - for record & website updation,

Page 3 of 9
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3. Conditions for Aerobic composting: i

r.

SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:
1.Conditions for Trade effluent:

A] As per your application, you have provided compressive treatment for spent wash

by providing Bio-digester followed by RO followed by MEE followed by Bio-
composting.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] Industry shall operate Online Continuous Emission Monitoring System (OCEMS) and
shall transmit Online Continuous Emission Monitoring System (OCEMS) data to
Board'’s server directly through the data logger without any intermediate server

2.Conditions for Sewage/ Domestic effluent:

i. You shall provide sewage treatment plant for the treatment of 13 CMD sewage
generation due to expansion and provide including disinfection facility.

ii. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
pH 6.5-9.0
BOD 30
TSS 100

iii. The sewage shall be treated by using septic tank and soak pit and overflow if any
shall be used on-land for gardénihg[ifrigatibn.

i. The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
the company, storage should not exceed 30 days capacity.

ii. Applicant shall ensure availability of adequate filler material such as press mud,

bagasses, agricultural, biological waste as required for effective composting
system.

iii. Composted material shall meet the following specifications—

Moisture 30 to 35%
C/N Below 17

Nitrogen 1.5to 2%
Phosphorous 1.5to 2%

Potassium 3to 4%

iv. The composting site shall be prepared as per the guideline enclosed. Composting
shall be such that it includes mechanical mixing and spraying of spent wash along

with mechanical aeration to ensure thorough composting. Hand/ manual spraying
of spent wash shall not be permitted.

Itthalrao Vikne Fa ahakari >akhar karkhana . o

; : f
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V. The compost leachate (1 gr. of compost mixed with 100 ml. of distilled water ang
filtered) Filtrate shall conform to the following limit.

pH Between Between
BOD 3 days 27 Deg. C Not to exceed 30 mg/I

manure before monsoon (i.e. 31st May). The manure shall be collected and stored

On a raised platform with suitable rain cover s that the compost manure is not
washed away by rain/runoff.

ix. Characteristic of soil, ground water ang effect on crop yield should be monitored in
the area where compost is used as manuyre and results thereof shall be compiled
and reported in the Environment statement to be Submitted every year.

X. The test wells shall be provided around the compost site for ground water
monitoring. The wel| water quality has to be maintained at 2006 level,

The Applicant shall comply with thg-grpvjsionr_s of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act: et A

Water consumption quantity
(CMD)

Industrial Cooling, spraying in mine pits
or boiler feed

Z Domestic purpose

3. [Processing whereby water gets polluted
" |& pollutants are easily biodegradable

Processing whereby water gets polluted !

740.00

4, & pollutants are not easily
biodegradable and are toxic

5, Gardening

0.00

00 &

The Applicant shall provide Specific Water Pollution contro| system as per the

conditions of Ep Act, 1986 and rule made there under from time to time/
Environmental Clearance.

alrao Vikhe Pati ahakari Sakhar Kar ana Ltd./CR/UAN No.MPCETOR NT-0000131%
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SCHEDULE-I
T onditions for complian i i ntrol:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:
_ Stack  APC  Heightin Type Quantity &
Attached To System Mtrs. of Fuel UoM -

' Stack No. 5% SO,

Steam being

taken from
co-gen boiler

2. Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment,

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

|Particulate matter [Not to exceed 150 mg/Nm3

6. Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

7. The industry shall submit monthly:stimm-ary" report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB.

8. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

9. Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.

SCHEDULE-11I
Details of Bank Guarantees:

Sr Consent i o
Nc; {C2E/ AmtofBG Submission
€20 Imposed  Period

. /C2R) '

: ”Compﬁance' Vaﬁdity
Period  Date

Purpose of BG

Towards O & M of
pollution control
systems and 31.08.2023 28.02.2024
compliance of
consent conditions

15 days/To be

1| CtoR | 2500000 extended

Pad, Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-CONSENT-0000141678
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BG Forfeiture History

~ Consent Ag:goﬂug ¢ Submission Purpose Am";gt of Rea;oc;n of
(C2E/C20/C2R) . Period  ofBG

imposed Forfeiture Forfeiture

Srno.

NA
BG Return details

' . ' Purpose of = Amount of BG
Srno. Consent {C2§/C20/C2R) BG (mpo§ed BG Returned

NA

SCHEDULE-Iv
General Conditions:
The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically,

€) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use,

f) D.G. Set shall be operated only in case of power failure.

9) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

of the Board,

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

Page 7 of 9
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10.

11,

12,

13,
14,

15,

16.

17.

18.

19.

20.

2L

22.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-CONSENT-0000141678
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The industry shall submit quarterly statement in respect of industries obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as
amended.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factory Act 1948

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternéte;e]ectric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,

control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill sitefenvironment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

Page 8 of 9
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23,

24,

25.

26.

27.

28.

29,

30.

31.

32.

33.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf,

This certificate is digitally & electronically signed.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No,MPCB-CONSENT-0000141678
(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 | Kalpataru Point, 2nd and
Fax: 24023516 —_— 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in %‘fﬁ Cinema, Near Sion Circle,
il: cac- .gov.i . : i ; i- 22
Email: cac-cell@mpcb.gov.in S\ 74 Sion (E), Mumbai-4000
RED/L.S.I (R60) Date: 04/01/2024
No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000178219/CR/2401000553
To, \], ' o). [*
M/s. Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar \01 I_IFE “*_;;;’
Karkhana Ltd. b/ prariR <5
Gut no. 26/1, 197/B,198/A, Pravaranagar Loni, \V oot Sk
Tal. - Rahata, Dist. - Ahmednagar. Your Service is Dur Duty

Sub:  Renewal of consent for 60 KLPD molasses base distillery unit, under
RED category.

Ref: 1. Earlier consent granted vide no. Format1.0/CAC/UAN
No.MPCBCONSENT-0000141678/CR/2208001529 dated 30.08.2022.

2. Minutes of CAC meeting held on 06.11.2024

3. Environmental Clearance issued vide no. EC22A022MH148441, |A-
J-11011/251/2021-1A-11(1), dtd. 28.11.2022

Your application No.MPCB-CONSENT-0000178219 Dated 04.08.2023

For: Consent to Renewal under Section 26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule |, Il, Il & IV
annexed to this order:

1. The consent to renewal is granted for a period up to 31/08/2024

2. The capital investment of the project is Rs.135.54 Crs. (As per C.A Certificate
submitted by industry Existing-Rs. 138.553Crs )

3. Consent is valid for the manufacture of:

Products
1 [Distillery 1800 KL/M
2 |Country Liquir 630 KL/M
3 |IMFL 90 KL/M
4 |Absolute Alcohol 7000 KL/M
5 |Trichloro Ethanol 30 KL/M

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB- Pane 1 of 12
CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6_F02/00 e
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103

8

Consent
1 to
Operate

Rs. 25
Lacs

SCHEDULE-HI

Details of Bank Guarantees:

15 days/To be
extended

Towards Compliance

of consent
conditions and

Operation &
maintenance of
pollution control

system & to achieve

consented
prescribed
standards

31.08.2024

28.02.2025

BG Forfeiture History

| Submission | Purpose
| Period | ofBG

Forfeiture

| Forfeiture

Pad. Dr. Vitthalrac Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-

CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6_F02/00

Page 8 of 12




1039

16.

17,

18.

19.

PP shall comply with Corporate Responsibility for Environmental Protection (CREP)
guidelines by CPCB and discard all kaccha lagoons.

Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

Industry shall comply with the orders / judgements
Hon'ble NGT in matter of application vide No.143/20

passed or being passed by Hon'ble
17.

. Industry shall comply with Environmental Clearance issued vide no.

EC22A022MH148441, IA-]-11011/251/2021-1A-1I(1), dtd. 28.11.2022.

- Industry shall submit Bank Guarantee of Rs. 25 Lacs towards compliance of consent

conditions, operation & maintenance of pollution control systems and to achieve
consented prescribed standards.

L:,-:.-'":E] Signed by: Dr.Avinash Dt_mklno
‘{-l?'._r'f'-f .| Member Secretary
! .... o M Y\a z| Forand on behalf Ut: e
e e ™ | as Pollution Control Board
7 : o m:;..fz‘mpﬁr -

'; celdd4b77
§510=20309) 2024-01- IST

0%,
B
-

4ol

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CAC-CC desk - for record & website updation.

Pad. Dr. Vitthalrao Vi
CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6 F02/00

e Patil Sahakari Sakhar Karkhana T 0.MPCB-

Page 3 of 12
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12.

13.

14.

15.

16.

17

18.

18.

20.

21,

22.
23,

24,

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

You shall operate OCEMS installed for source emission round '0O' clock and transmit
data online to CPCB and MPCB server. You shall also monitor effluent quality, stack
emissions and ambient air quality monthly/quarterly. You shall conduct Dioxin Furan
monitoring by third party NABL Accredited agency once in year and submit report to
Sub Regional Officer.

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off
within 48 hrs from generation.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise
transport the Bio Medical waste for any other purpose without obtaining prior written
permission of the MPC Board.

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

Pad. Dr, Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-
CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6_F02/00
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ad. Dr.
CONSENT-

ii. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
1 pH _ 6.5-9.0
2. BOD 30
3. T8S 100

iii. The sewage shall be treated by using septic tank and soak pit and overflow if any
shall be used on-land for gardening/irrigation.

Conditions for Aerobic composting:

i. The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
the company, storage should not exceed 30 days capacity.

ii. Applicant shall ensure availability of adequate filler material such as press mud,
bagasses, agricultural, biological waste as required for effective composting
system.

iii. Composted material shall meet the following specifications—

Moisture 30 to 35%
C/N Below 17

Nitrogen 1.5t0 2%
Phosphorous 1.5to 2%
Potassium 3to 4%

iv. The composting site shall be prepared as per the guideline enclosed. Composting
shall be such that it includes mechanical mixing and spraying of spent wash along
with mechanical aeration to ensure thorough composting. Hand/ manual spraying
of spent wash shall not be permitted.

v. The compost leachate (1 gr. of compost mixed with 100 ml. of distilled water and
filtered) Filtrate shall conform to the following limit.
pH Between Between
BOD 3 days 27 Deg. C Not to exceed 30 mg/I

Vi. A pucca leak proof guard pond of 30 days holding capacity as per (i) above shall
cope up with the effluent discharge during short term process disturbances. In
case of prolonged disturbance in effluent treatment and disposal system, distillery
shall be shut down and shall not be restarted without rectifying the system,

]

itthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CRJUAN No,MPCB- Page 5 of 12
0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6_F02/00 g
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37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

This certificate is digitally & electronically signed.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-

Page 12 of 12
CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6_F02/00 9
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78

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:
Steam being
taken from
existing co-gen
boiler

2. Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Particulate matter [Not to exceed |150 mg/Nm3

6. Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

7. The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB.

8. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

9. Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liguid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.

‘Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB- Page 7 of 12
CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6_F02/00
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Bio-digester followed by RO
1. |Trade effluent 720  |AsPerSchedule | ed by MEE followed
by Bio-composting.
2. |Domestic effluent 13 As per Schedule- |On land for gardening
I
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
TR
i No, Stack No
Steam being taken
from existing co-
gen boiler
6. Non-Hazardous Wastes:
: As an organic
Yeast sludge MT/A|Compost Making manure to farmers
Enriched bio- Mixing with spent |As an organic
- compost 25000 ’MT/A wash manure to farmers
7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:
. Categ
8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.
10. This consent is issued pursuant to the decision of the Consent Appraisal Committee
Meeting held on 06.11.2023.
11. This consent shall be consider cancelled if industry violates the various environmental
laws, rules and regulations.
12. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)
13. This is without prejudice to any other permission required under any of the laws, by-
laws or regulation in force.
14. Industry shall stop production activity voluntarily in case of failure of operation and
maintenance of the ETP / pollution control systems as preventive measures,
15. Industry shall shall dismantle 32 KLPD distillery unit as per the resolution dated
30.05.2022 submitted by the Industry.
Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana LCtd./CR/UAN No.MPCB- Page 2 of 12

CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6_F02/00
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SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./JCR/UAN No.MPCB-

CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6_F02/00 fage Dor 12
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SCHEDULE-]
Terms & conditions for compliance of Water Pollution Control:

1.Conditions for Trade effluent:

Al As per your application, you have provided compressive treatment for spent wash by
providing Bio-digester followed by RO followed by MEE followed by Bio-composting.

BI Industry shall provide CPU for recycle/reuse of treated effluent.

Cl Zero Liquid discharge shall be ensured, and no wastewater/treated water shall be
discharged outside the premises.

Dl i. The applicant shall operate ETP to treat the effluent so as to achieve the following
standards as prescribed by the board/under EP Act, 1986 and rules made
thereunder from time to time whichever is stringent.

?r.No. Parameter Standards prescribed by the Board T
Limiting concentration in mg/l except pH
1. pH. 6.5-8.5.
£ Colour and Odour. Absent.
3. Oil and Grease. 10.
4, BOD 27°C 3 days. 100 (disposal for on-land irrigation).
9 Sulphate. 1000.
6. 55, 100.
7. COD. 250.
8. Chioride. & 600.
L 9. |Total dissolved solids. 2100.

ii. In no any case industrial effluent shall find its way outside the factory premises
directly/indirectly except for disposal on-land for gardening/irrigation as per
bilateral agreement with farmers,

iii. Industry shall take an approval to adopt any alternative technology equivalent to
concentration and incineration such as spray dryer with boiler, rotary dryer with
aux fuel & boiler gasification, etc. for achieving ZLD.

E] Industry shall operate Online Continuous Emission Monitoring System (OCEMS) and
shall transmit Online Continuous Emission Monitoring System (OCEMS) data to
Board's server directly through the data logger without any intermediate server

2.Conditions for Sewage/ Domestic effluent:

I. You shall provide sewage treatment plant for the treatment of 13 CMD sewage
generation due to expansion and provide including disinfection facility.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CRJUAN No.MPCB-

Page 4 of 12
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25.

26.

27,
28.
29,
30.

31.
3.

33,

34.

23

36.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-
CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6_F02/00

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992,

You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and

Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpch.gov.in).

You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

Page 11 of 12
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vii. The composting site/pits shall be made leak proof by proper lining. A catch drain
shall be provided around the composting site to collect the storage pond for
application on compost depots. Arrangements for overturning of compost material
in windrows and spraying of spent wash shall be made to ensure appropriate
aeration and uniform distribution of spent wash.

viii. In case of composting in open fields, the application of spent wash shall stop by
end of April, so that compost is ready and the site is cleared of the composted
manure before monsoon (i.e. 31st May). The manure shall be collected and stored
on a raised platform with suitable rain cover so that the compost manure is not
washed away by rain/runoff,

ix. Characteristic of soil, ground water and effect on crop yield should be monitored in
the area where compost is used as manure and results thereof shall be compiled
and reported in the Environment statement to be submitted every year.

X. The test wells shall be provided around the compost site for ground water
monitoring. The well water quality has to be maintained at 2006 level.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Industrial Cooling, praying in mi
or boiler feed

ne pits

316.00

Z, Domestic purpose 16.00

3 Processing whereby water gets polluted

& pollutants are easily biodegradable s
Processing whereby water gets polluted

4. & pollutants are not easily 0.00
biodegradable and are toxic

5. Gardening : 00

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 e Kalpataru Point, 2nd and

Fax: 24023516 ol S, 4th floor, Opp. Cine Planet

Website: http://mpch.gov.in Tctagie Tt Cinema, Near Sion Circle,
it A Tl

Email: cac-cell@mpcb.gov.in “” Sion (E), Mumbai-400022

RED/L.S.I (R60) Date: 04/01/2024
No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000187424/CE/2401000552

To, \" i &\, @
M/s. Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar \el I_IFE ‘is—!
Karkhana Ltd. 1-\\ it V
gut no. 196/1,Pravaranagar Kolhar \é/%";m A
Tal. Rahata, Dist, Ahmednagar, Maharashtra. Your Service is Our Duty

Sub:  Consent to Establish for expansion for 32 KLPD molasses base
distillery unit, under RED category.

Ref: 1. Consent to operate vide no.Format1.0/CAC/UAN No. MPCB-
CONSENT-0000141678/CR/2208001529, dtd. 30.08.2022 for 60 KLPD
molasses-based Distillery

2. Consent to establish vide no.Format1.0/CAC/UAN No. MPCB-
CONSENT-ODOOl16637/CE/2203001269, dtd. 24.03.2022 for 148 KLPD
molasses-based Distillery.

3. Environmental Clearance (EC) granted vide no. EC22A022MH148441,IA-
J-11011/251/2021-1A-11(1), dtd. 28.11.2022.

Your application No.MPCB-CONSENT-0000187424 Dated 10.11.2023

For: Consent to Establish under Section 25 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule LAL & IV
annexed to this order:

1. The consent to establish is granted for a period up to commissioning of the
unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.16.2 Crs. (As per C.A Certificate
submitted by industry Existing-Rs. 138.553Crs(60KLPD) + Expansion/Increase
in C.l. Rs.121.54Crs (148KLPD) + Rs.16.76Cr.(32KLPD))

3. Consent is valid for the manufacture of:

Products )
1 |Rectified Spirit OR 960 KL/M
2 |Ethanol 648 KL/M
3 |Fusel oil 14 KL/M
L 4 |Carbon Dioxide Bottling Plant 4800 MT/M

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-

CONSENT-0000187424/Indus-1d.10377 (04-01-2024 08:02:55 pm) /QMS.PO6_F01/00 fagedat il
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10.

i

12.

r

CON.SENT-0000187424I|ndus-ld.10377 (04-01-2024 08:02:55 pm) /QMS.P0O6_F01/00

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

MEE, Incineration
1. |[Trade effluent 52 As per Schedule-l Boiler, CPU
2. |Domestic effluent 0 As per Schedule-I [Not Applicable

Conditions under Air (P& CP) Act, 1981 for air erﬁissions:

Steam will be taken

from existing co- As per Schedule -lI
gen boiler

Yeast sludge 92 MT/A Compostin Use as Manure

2 Granulated potash As required to convert
rich fertilizer it into manure

3 |CPU sludge 300 |MT/A|Composting Use as Manure

110000 |MT/A Use as Manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sale to MPCB Sale to MPCB

5.1 Used or authorized re- authorized re-
1 spent oil Al LA processor / recycler / [processor / recycler /
CHWTSDF CHWTSDF

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

The applicant should not take any effective steps for implementation of the project
before obtaining Environmental Clearance as per EIA Notification 2006 and
amendments thereto. As per Para 2 of EIA notification dated- 14.09.2006, the effective
steps include starting of any construction work or preparation of land by the project
management. However as clarified by the MoEF vide office memorandum no.
J-1103/41/2006-IA.1I(1); Dated- 19/08/2010, fencing of the site to protect it from getting
encroached and construction of temporary shed(s) for the guard(s) & acquisition of
land not be treated as an effective step.

This consent is issued pursuant to the decision of the Consent Appraisal Committee
Meeting held on 05.12.2023.

PP shall comply with Corporate Responsibility for Environmental Protection (CREP)
guidelines by CPCB and discard all kaccha lagoons.

alrao Vikhe Patil S5ahakari Sakhar Karkhana . 0.
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13.

14.

18:

16.

1.

18.

149,

20.

. 18

22

23,

This is without prejudice to any other permission required under any of the laws, by-
laws or regulation in force.

Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unit/Activity. (Establish)

This consent shall be consider cancelled if industry violates the various environmental
laws, rules and regulations.

Industry shall comply with the EIA notification, dtd. 14.09.2006 and Amendments
thereto and consent shall treat as cancelled if industry violates the same.

Industry shall stop production activity voluntarily in case of failure of operation and
maintenance of the ETP / pollution control systems as preventive measures.

The effluent treatment system plant is being based on Zero Liquid discharge system
and treated effluent/water will not be discharged outside the factory premises.

Industry shall comply with Interim Directions issued by Board vide dated 26.09.2023 &
Environmental Clearance vide dated 28.11.2022.

The applicant shall comply with the conditions of the Environmental Clearance granted
vide letter No. SEAC-2013/CR-259/TC-2 dtd. 14/12/2015.

Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

Industry shall submit Bank Guarantee of Rs. 25 Lacs towards compliance of consent
conditions, provision of pollution control systems and to achieve consented prescribed
standards.

$§ g gt‘ jd ;1,2 Signed by: Dr.Avinash Efé‘iﬁ:“

Member Secretary

For and on behalf of, 40,

Maharashtra Pollution Control Board
-o|  ms@mpchgowint

cdj 2024-01-0420:05:20 IST

Aisnes

17/11/2023 |NEFT

Copy to:

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-
CONSENT-0000187424/Indus-1d.10377 (04-01-2024 08:02:55 pm) /QMS.PO6_F01/00
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1.Conditions for Trade effluent:

A] The effluent treatment system plant is being based on Zero Liquid discharge system
and treated effluent/water will not be discharged outside the factory premises.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] Zero Liguid discharge shall be ensured, and no wastewater/treated water shall be
discharged outside the premises.

D] i. The applicant shall operate ETP to treat the effluent so as to achieve the following
standards as prescribed by the board/under EP Act, 1986 and rules made
thereunder from time to time whichever is stringent.

Sr.No. Parameter Standards prescribed by the Board
Limiting concentration in mg/l except pH
1 pH. 6.5-8.5.
2 Colour and Odour. Absent.
3 Qil and Grease. 10.
4 BOD 27°C 3 days. 100 (disposal for on-land irrigation).
5 Sulphate. 1000.
6 55, 100.
7 COD. 250.
8 Chloride. 600.
9. |Total dissolved solids. 2100.

ii. In no any case industrial effluent shall find its way outside the factory premises
directly/indirectly except for disposal on-land for gardening/irrigation as per
bilateral agreement with farmers.

iii. Industry shall take an approval to adopt any alternative technology equivalent to
concentration and incineration such as spray dryer with boiler, rotary dryer with
aux fuel & boiler gasification, etc. for achieving ZLD.

E] Industry shall install Continuous Emission Monitoring System (OCEMS) before 1st
Operate and shall transmit Online Continuous Emission Monitoring System (OCEMS)
data to Board's Server directly from data logger without any intermediate server.

2.Conditions for Sewage/ Domestic effluent:

i. You shall provide sewage treatment plant for the treatment of 0 CMD sewage
generation due to expansion and provide including disinfection facility.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB- Page 4 of 12
CONSENT-0000187424/Indus-1d.10377 (04-01-2024 08:02:55 pm) /QMS.PO6_F01/00
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il. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
L pH 6.5-9.0
2 BOD 30
3, TSS 100

iii. Treated sewage shall be used on land for gardening/ irrigation by achieving above
prescribed standards.

3. Conditions for Aerobic composting:

I. The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
the company, storage should not exceed 30 days capacity.

ii. Applicant shall ensure availability of adequate filler material such as press mud,

bagasses, agricultural, biological waste as required for effective composting
system.

lii. Composted material shall meet the following specifications—

Moisture 30 to 35%
C/N Below 17

Nitrogen 1.5t0 2%
Phosphorous 1.5t0 2%

Potassium 3to 4%

iv. The composting site shall be prepared as per the guideline enclosed. Composting
shall be such that it includes mechanical mixing and spraying of spent wash along
with mechanical aeration to ensure thorough composting. Hand/ manual spraying
of spent wash shall not be permitted.

v. The compost leachate (1 gr. of compost mixed with 100 ml. of distilled water and
filtered) Filtrate shall conform to the following limit.
pH Between Between
BOD 3 days 27 Deg. C Not to exceed 30 mg/l

vi. A pucca leak proof guard pond of 30 days holding capacity as per (i) above shall
cope up with the effluent discharge during short term process disturbances. In
case of prolonged disturbance in effluent treatment and disposal system, distillery
shall be shut down and shall not be restarted without rectifying the system.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB- Page 5 of 12
CONSENT-0000187424/Indus-1d.10377 (04-01-2024 08:02:55 pm) /QMS.PO6_F01/00 g
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aeration and uniform distribution of spent wash.

washed away by rain/runoff.

as contained in the said act:

vii. The composting site/pits shall be made leak proof by proper lining. A catch drain
shall be provided around the composting site to collect the storage pond for
application on compost depots. Arrangements for overturning of compost material
in windrows and spraying of spent wash shall be made to ensure appropriate

viii. In case of composting in open fields, the application of spent wash shall stop by
end of April, so that compost is ready and the site is cleared of the composted
manure before monsoon (i.e. 31st May). The manure shall be collected and stored
on a raised platform with suitable rain cover so that the compost manure is not

ix. Characteristic of soil, ground water and effect on crop yield should be monitored in
the area where compost is used as manure and results thereof shall be compiled
and reported in the Environment statement to be submitted every year.

X. The test wells shall be provided around the compost site for ground water
monitoring. The well water quality has to be maintained at 2006 level.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions

1 rndus.trial Cooling, spraying in mine pits 30.00
or boiler feed

2. Domestic purpose 0.00

3 Processing whereby water gets polluted 25.00

~|& pollutants are easily biodegradable :

Processing whereby water gets polluted

4. |& pollutants are not easily 0.00
biodegradable and are toxic

5, Gardening 00

Environmental Clearance.

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/

Pad. Dr, Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-
CONSENT-0000187424/Indus-1d.10377 (04-01-2024 08:02:55 pm) /QMS.PO6_F01/00

Page 6 of 12




1055

g SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to provide the Air pollution control (APC)
system and also to erect following stack (s) to observe the following fuel pattern:

Steam will be
taken from
cogen boiler

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Particulate matter [Not to exceed [150 mg/Nm3

6. Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

7. The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB.

8. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

9. Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liguid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB- Page 7 of 12
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SCHEDULE-I
Details of Bank Guarantees:

Towards
Compliance of
consent conditions
and provision of

1 [Consenttolpe 25 Lacs| 15 days pollution control cou 31.12.2028
Establish i
system to achieve
consented
prescribed
standards

BG Forfeiture History

: Purpbéé -

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana L[td./CE/UAN No.MPCB- Page 8 of 12
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SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f} D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set. '

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.
8. The industry shall submit quarterly statement in respect of industries obligation towards

consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No, B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

Pad. Dr. Vitthalrao Viklie Patil Sahakari Sakhar Karkhana Ltd./CEJUAN No.MPCB-
CONSENT-0000187424/Indus-1d.10377 (04-01-2024 08:02:55 pm) IOMS.POGAFOIIOO
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12,

13,

14,

15.

16.

17.

18.

19.

20.

21.

22,
23,

24,

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

You shall operate OCEMS installed for source emission round 'O' clock and transmit
data online to CPCB and MPCB server. You shall also monitor effluent quality, stack
emissions and ambient air quality monthly/quarterly. You shall conduct Dioxin Furan
monitoring by third party NABL Accredited agency once in year and submit report to
Sub Regional Officer.

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off
within 48 hrs from generation.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant. :

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise
transport the Bio Medical waste for any other purpose without obtaining prior written
permission of the MPC Board.

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p-m. and night time is reckoned between
10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

Pad. Dr, Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-
CONSENT-0000187424/Indus-1d.10377 (04-01-2024 08:02:55 pm) /QMS.PO6_F01/00
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29,

26.

i

28.

29.

30.

31.

32.

33,

34.

35.

36.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the System
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

You should monitor effluent quality, stack emissions and ambient air quality
manthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-
CONSENT-0000187424/Indus-1d.10377 (04-01-2024 08:02:55 pm) /QMS.PO6_F01/00
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Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-
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37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

This certificate is digitally & electronically signed.

Page 12 of 12
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wTen wia t'(
Ashok Shingare, s 18P MAHARASHTRA POLLUTION CONTROL BOARD
MEMBER SECRETARY /o
r;;f No (50/ MPCB/MsS - 24 Date’ 21" June 2021

Shri Ashok Kr. Pateshwary

Director, Impact Assessment Division,

{\‘{amstw of Environment, Forest and Climate Change,
Government of India, New Delhi

Sub Clarification regarding Proposed Drstillery Expansion from 60KLPD to 240KLPD
at Gat No. 196/1, Pravara Nagar, Lino, Rahala, Ahmednagar, Maharashira by
M/s. Pad, Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd. ToR

Ref F No 1A-J-1 101 'U251/2021-IA—I'!U} dated 17" June 2021
Sir. :

{
This office is in receipt of ébove referred letter requesting Board's clarification en
issuance of Consent to Operate for carrying out expant:on from 60KLPD to S2KLPD
distillery unit in 2008,

In this regard, it is to inform you that, the Propanent has set up uiat oi 15 KLPD in 1370
which was expanded to 32 KLPD in 1975 prior to EIA Notification 2008. Again, PP had
set up 80 KLPD unit and for which Board had issued consent on 15/5/2002. In 2008,
Beard had issued a combined/amaigamated consent for above said Wo units (32
KLFD + 60 KLPD) quantifying to 92 KLPD.

The above factual position is brought to your kind notice please

Thanking you,
Yours Sincerely,

(Oacue.

(Ashok Shingare, IAS)
Member Secretary

Copy submitted in favor of information to:
Tre Hon'ble Chairman, MPC Board Mumbai

Fogas uffe, wiw whi, waa (yd), 4} - yoo 0 Mt : w0 oot
Kalpataru Pomt, Sion Circle, Sion (East). Mumbai - 400 022, Tel. 2401 0706
E-mail msEymped govin « Website . www mpch gov in




